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' Z § (7&4 { b Sangathan (K¥S in shert), according to
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\/ ‘% ~5\S\“§ : ;} Th augh he has been given appointment in
Dy chstra:t 1 % KV¥S, Missamari his appointment was made
o , I on provisional and contract basis for a
*‘u ;‘ ! % reason that an enquiry is being held
- W { % against the entire selection itself. In .
‘PJUC’—""W(YC‘? N ! the said  appointment order  dated
\"S- ol 0 92 2.2085 it is made clear that in case,
. W— i g the enquiry committee finds that there
T s 06 | Jis nothing illegal in the selection,
| Q %the appointment will be deemed as
! jappointment on  regular basis from
% jthe date of his Jjoining. No notice
% {whatsoaver was issued to  the
r -’ %pplicant in  raspect of the alleged
- . ! inquiry that is being ordered by
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Contd.
i?.5.2866 provisional appoiniment was for one

year, 1i.a. Vﬁpto' 20.4.2006, -which was,
vide order dated ~27.4.2606, extended

upto 308.6.2006 or on conclusion of the;w

enquiry giving its report whichever is
earliier, "

Mr. M. Chanda, Tlearned counsel

 for the spplicant submits that “in case

forthwith, ‘say tomorrow or within a.

-.‘week the respendents are at liberty to

. W, K. Mazumdar, learned Standing councel B

take action agalnst the applwcants r.

for the KV¥S submits that he waald lzke

to get 1nstruct16n SO .;

Considering the issue involved in,
this case I am of the view that interim
order fthat has been prayed by the
counsel for the applicaﬁt as to the
continuance of employment. upte the
extended period i.e. 30.6.2006 should be

permitted at any costs. kccordingly,

" respondents  are  directed not  to
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terminste ths services of the applicant
within the extended period i.e. upto
30.6.2065. Standing counsel for. the

respondents is also directed to get

instruction as to whether any report has
been submitted by the Enquiry Complittee.

Paost the matter eon 1.7.2004.

¥ice-Chairman

e a
—,-a.,..

_the: enquiry report is  submitted .-,

bk
01.06.2006 Learned counsel for the respondents’
wanted time to file written sta-tement.
Interim order that has been granted
upto 30.06.2006 will continue cl. until
ﬁva¢¢*¢*/ further order.
- Post on 04.07.2@06.
)
Yo foth P ?MU‘ Vice-Chaimman
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04.07@20'96 Learned counsel for the applicant
' wanted time to file rejoinder. Let it be
1 done, '

[+ .
Post on 08,08,20064 Interim order
will continue till the next date.

1

“« = o =

! Vice~Chairman
mb
When the matter came up for hearing
' learned counsel for the applicant
mEMrsEExEExxXx submitted that indentical
matters have already been admitteds
Considering the issue involved, we are
of the view that the O.A. hias te be
admitted, Admit.e:

Post on 30.08.2006. Interim order
will continue till the next dfite.

‘ |
| 30.08.2006 Present: Hon'ble Sri K.V, Sachidanandan
y Vice-Chairman.

-
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. Vice—Ch_aiman

1
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Learned Counsel
filed

statement prior to file written statement.

for the

Respondents  has prelimmmary
No written statement has been filed. The
preliminary statement to be construed as
filed by  the
Respondents. The Applicants are at liberty

written statement

to file rejoinder, if any.
Post on 17.10.2006. Interim order
will continue till the next date

e

Vice-Chairman
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/ "IN THE-CENTRAL ADMINISTRATIVE TRIBUNAL

e b GUWAHATI BENCH ,

* Original Application Nos, 01/2008, 93/2006, 94/2006, 100/2006,
1.02/2008, 116/2008, 117/2006 and 158/2006 (Common Order).

Date of Order: This the 6th Day of November 2006. 4
The Hon’ble Sri K.V. Sachidanandan, Vice-Chairman.

1.  Shri Gyaneshwar Jha, PGT (History)
KV, No. 2, ONGC, Agartala, Tripura West. ;

9. ShriSampuran Das, Sarjal, PGT (Ci’lemistry) |
K.V., Kailashahar, North Tripura. }

3. Mil‘ss Dipti Sharma, PGT (Economics) . =
KY, No. 2, ONGC, Agartala, Tripura West. v

4. Shri Chandra Mauli Tripathi, TGT ( Sanskrit) d
KV, No. 1 Kunjaban, Agartala, Tripura West. )

Sri Pushpendra Kumar Pandey, TGT.-(S'st.)_; o
KV, No. 1, Kunjaban, Agartala, Tripura West.

(&1

6. ShriNarpat Chouhan, TGT (Sst) -
KV, No. 1, Kunjaban, Agartala, Tripura West,

7. ' Shri Balwant Kumar, TGT (Maths.) :
: "KV, No. 1, Kunjaban, Agartala, Tripura West.

3.  Shri Naresh Kumar, TGT (Maths) .
KV, No. 2, ONGC, Agartala, Tripura West. ‘

a. Shri Praveen Bhargava, PRT c
KV, No. 1 Kunjaban, Agartala, Tripura West.
10. . Smt. Basanti Devi, PRT ,
KV, No. 1, Kunjaban, Agartala, Ttipura West.

11. Shri Sanjay Verma, PRT _
KV, No. 2, ONGC, Agartala, Tripura West. | .

- v Ao o

12 Shri Rejendra Kumat Naik, PRT -

A e

- KV, No. 1, Kunjaban, Agartala, Tripura West

By Advocate: Dr.].L. Sarkar, Mr M. Chanda, Mr G.N. Chakraborty,

Mr S. Nath, Advocates.
R Applicants

- Versus -

.
e
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Ry Advocates :

1

Hospital Road, Silchar, Assam -~ 788 011.
' : ... Respondents.

P - %,‘;Jf;%‘ Lo

Tre Lnion of Inaida, e
Represented by the Secretary to the

~Government of [ndia,

Ministry of Human Resource Development,

Government of India,
New Delhi - 110 001.

The Commissioner,

Kendriya Vidyalaya Sangathan,
16, Institutional Area, '
Saheed Jeet Singh Marg,

Nuw Delhi - 110 016.

Kendriya Vidyalaya Sangathan
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi -110016.

Asgistant Commissioner,
Kendriya Vidyalaya Sangathan
Siichar Region,

Regional Office,

The Assistant Commissioner (ADM & FTN)-

Mr M. K. Mzjumdar, Standing Counsel , KVS.

j

Q.A. No, 93/2006

1.

Sushil Kumar
Son of Sri Rambhagat

At present posted as Post Graduate Teacher: (Hindi),
Kendriya Vidyalaya, Digaru, Sonapur, Assam

Anand Ballabh
Son of Sri B.D. Pandey

At present posted as Kendriya Vidyalaya, IOC Noonmati,

Assam.

Vipin Bihari Singh (PGT Physics)}
Son of B.P. Singh

At present posted as Trained Graduate Teacher (Maths)
Kendriya Vidyalaya, Digaru, Sonapur, Assam.

Golam Robbhani Ahmed :
Son of Abdul Baser .
‘At present posted as Primary Teacher, .

Kendriya Vidyalaya, Digaru, Sonapur, Assdm.

Jagdish Chauhan
Son of Sri Lal Bahadur,

At present posted as Post Graduate Teacher (Hindi),

Kendriya Vidyalaya, Nagaon, Assam.

I



10.

11.

12.

Awadh Narain
Son of Dayaram Singh
At present posted as Trained Graduate Teacher (Maths)

. Kendriya Vidyalaya, New Bongaigaon, Assam

Sumit Chakraborty

Son of late G.8. Chakraborty §
At present posted as Primary Teacher,
Kendriya Vidyalaya, New Bongaigaon, Assam.

Amit Kumar
Son of Salikgram Singh
At present posted as Primary Teacher,

. Ke‘ndnya Vidyalaya, New Bongaigaon, Assam.

Blbekanand Padhiary-

Son of Kulamani Padhiary,

At present posted as Primary Teacher,
Kendriya Vidyalaya, New Bongaigaon, Assam.
Sarita Yadav v

W/o Naresh Yadav

At present posted as Post Graduate Teach er,
Kendriya Vidyalaya, Digaru, Spnapur, Assam.

Biswajeet Kumar Pravakar
Son of Laskhman Sah

‘At present posted as Primary Teacher,

Kendriya Vidyalaya,
Miao, District : Changlang,
Arunachal Pradesh.

Vineeta Vidyarthi

Daughter of S.R. Vidyarthi Ce

At present posted as Post Graduate Teacher (Chemxstry)

Kendriya Vidyalaya, New Bongaigaon, Assami
Apphcants

By Advocate : Mr G.K. Bhattacharyya, Sr. Advoc_ate, Mr B.

N3

Chakraborty, Mr B. Choudhury, -Mr Abid Ali,
Advocates

- Versus- .

Umon of India '
Represented by the Secretary to the

. Government of India; Mlmstry of Human Resource

Development New Delhx? _ CoEEe
¢ ) e

Kendriya Vidyalaya Sangathan

\

Represented by its Chairman

18, Institutional Area, Swahid Jeet Singh Marg, New

Delhi - 16.

v s e

s,
)




Commiggloner,

Kendriya Vidyalaya Sangathan '
18, Institutional Area, Swahid Jeet Singh Marg.,
New Delhi - 16. ' . '

Assistant Commissioner. KVS, !
Guwahati Region, Khanapara, Guwahati. |
' .. .. Respondents

By Advocate: Mr M.K. Majumd,ar‘; Standing Counsel, KVS.

1. QA No 04/2006

1.

Miss Sandhya Patel
Daughter of Sri L.P. Patel ' ;
AL present posted as Post graduate Teacher (Chemistry)

 Kendriya Vidyalaya, Maligaon, Assam.

Kumar Mohan G

gon of Sri K. G. Nalr o

At present posted as Post Graduate Teacher (Physics)
Kendriva Vidyalaya, Maligaon, Assam.

falwan Singh -

gon. of Sri Thath Ram :

Ar present posted as Post Graguate Teacher
(Commerce), Kendriya Vidyalaya, Maligaon, Assam.

-Md. Mohamudin

Son of Md. Naisurulla,
At present posted as Trained Graduate Teacher (Maths)

Kendriya Vidyalaya, Maligaon, Assam.
.. ... Applicants.

By Advocate Mr G.K. Bhattacharyya, Sr. Advocate, Mr B.

[N

Chakeabarty, Mr B. Choudhury. Mr Abid Al
Advocates. o

. Versus -

Union of India
Represented by the Secretary to the
Government of India, Ministry of Human Resource

Development, New Delhi - 1.

Kendriya Vidyalaya Sangathan

Represented by its Chairman

18, Institutional Area, Swahid Jeet Singh Marg, New
Delhi - 16. Ty
Comimissioner, 4
Kendriya Vidyalaya Sangathan o

18, Institutional Area, gwahid Jeet Singh Marg,

New Delhi - 16. \/
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4, As&;lsmnrComnussxoncr, KVS, .
(Guwahati Region, Khanapara, Guwahati.
.. Respondents

- By Advorate E Mr MK Majumdar, Standing Counsel, KVS.

1. Ghri Anand Kumar Srivastava, PRT
KV, Missamari, Sonitpur, Assam.

2. | Shiri Promod Kumar Srivastava, TGT (Maths) '
KV, Missamari, Sonitpur, Assam. 4

3. Shri Parmar Gautham Tejabhai, TGT (Enghsh)
KY, Missamari, Somtpur, Assam. ‘

4. SriSujit Kumar Banarjee, PRT
- XV, Missamari, Sonitpur, Assam.

8hri Nirnai Mani Shilal, PRT
KV, Missamari, Somtpur, Assam.

e,

6. - ShriVipesh Kumar Smah PRT;;,
KV Missamari, Somtpur, Aasam.

7. 8hri Bimal Kishor Das, PR'l
KV, Missamari, Sonitpur, Assam.

Shri Veerendra Kishor Jha, PRT
KV, Missamari, Sonitpur, Assam.

@

G. Shri Sunil Kumar, PRT
KV, Mongaldoi, Assam.,

10. Smt. Bijay Kumar Gupta, PRT ‘
KV, Missamari, Sonitpur, Assam.
. Applicants

Ry Advocate: Mr. M. Chanda and Mr S. Nath, Advocates.
- Versus - .

1. The Union of India,
Represented by the Secretaxy to the
Government of India, I
Ministry of Human Resource Devuopment
Government of India,-
New Delhi-110 001.

2. - The Commissioner, o
Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Saheed Jeet Singh Marg,

‘New Delhi-110 016, & ‘

o x e ———
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The Assistant Commissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan

18, [nstitutional Area, . -

Sahe@d Jeet Singh Marg,

New Delhi - 110 016.

Assistant Commissioner,
Kendriya Vidyalaya Sangathan
Guwahati Region,

Maligaun Chariali,

‘Guwahati - 781 011.

. Respondents.

V. QA No.102/2006

1.

. Dist.: VSomtpur Assamv 784 102.

Shri Manoj Kumar

S/o Shri Ramendra Singh,

Working as Primary Teacher, C ey
Kendl fya Vidyalaya, Lokra

Dist.: Sonitpur, Assam ~ 784 102,

i~

Sri Bindy Kumar

S/u - Shri Rama Kant Prasad
Weirking as Primary Teacher
Kendriya Vidyaiaya, Lokra oo’

Dist.: Sonitpur, Assam - 784 102.

Shri Anil Amoli

S/o - Shri Manglanand Amoli
Working as Primary Teacher,
Kendriya Vidyalaya, Lokra

. A;Splicants.

" By Advocate: Mr M. Chanda and Mr S. Nath, Advocates.

Versus -

The Union of India,

Represented by the Secretary to the
Government of India,

Ministry of Human Resource Development,
Government of India,

New Delhi - 110 001.

The Commissioner,

Kendriya Vidyalaya Sangathau
18, Institutional Area,

Saheed Jeet Singh Marg,

New Dethi- 110 016.

The Assistant Commissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan... .. '
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi - 110 016.
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4.  Assistant Commissiongr,
Kendriya Vidyalaya Sangath.an
Guwahati Region, Regional Office
Maligaon Chariali, o
Guwahati - 781 011. _
... Respondents.

By Advocaté: " Mr M.K. Majumdar, Standing Counsel, KVS.

VI. Q.A.No.116/2006

1. Sri Mukesh Kumar
S/o - Shri Jai Bhagwan
Working as TGT (Hindi)
Kendriya Vidyalaya, Aizwal,
Project Pushpak
C/o - 99 APO.

2.  ShriJitendra Kumar
8/o - Shri Kashi Naresh
Working as PRT
Kendriya Vidyalaya, Aizwal,
Project Pushpak, C/o - 92 APO.

3. Shri Sitaram Sukariva
S/o - Shri Surgyan Mal _ :
Working as PRT T
Kendriya Vidyalaya, Aizwal. :
Project Pushpak, C/o - 98 APO.

4. Shri Ravi Bhusan Shukla
Working as TGT (Social Studies)
Kendriya Vidyalaya, Aizwal,
Project Pushpak, C/o -~ 99 APO.

5. Shri Ajay Sharma .
Working as TGT (Maths)
Kendriya Vidyalaya, Aizwal,
Project Pushpak, C/o - 99 APQO.

6.  Shri Ravi Rajesh \
Working as TGT (Science) :
‘Kendriya Vidyalaya, Aizwal. ;
Project Pushpak, C/o -~ 99 APO. :

7.  Shri Yogesh Yadav .
Working as PGT (Physics)
Kendriya Vidyalaya, Aizwai,
Project Pushpak, C/o - 99 APO. )

. L ... Applicants

By Advocate:  Mr M. Chanda snd Mr S. Nath, A_@vocat‘es.

- Versus -

s b PO
T

o e e s e Fa i A S e pooe



1

,
HERISA . e
. ke (L

.

Ead B

The Union of India,

Represunted by the Secratary to the
Government of India, ,
Ministry of Humen Resource Development, 1 -
Government of India, ,
New Delhi - 110 001, .

The Commissioner,

Kendriya Vidyalaya Sangathan,
16, lnstitutional Area,

Saheed Jeet Singh Marg,

New Delhl - 110 016.

The Assistant Commissioner (ADM & FIN)

Kendriya Vidyalaya Sangathan

18, Institutional Area,
Suaheed Jeet Singh Marg,
New Delhi -110 016.

Assistant Commissioner, Ty
Kendriya Vidyalaya Sangathan, '
Silehar Region, Regional Ofiice,. '
Hospita! Road, Silchar - 783011, Assam.

. ... Respondents.

By Advocate : ~ Mr M.K. Majumdar, Standing Counsel, KVS.

Vil. O.A.No.117/2006 ~ S

Shri Gangaram Meena

S/o - Shri Jahari Lal

Working as PGT (History)
Kendriya Vidyalaya, Missamari.
District -~ Sonitpur, Assam.

. .. Applicant.

By Advocate : Mr M. Chanda and Mr S Nath, Advocates.

- Versus -

The Union of India,

Represented by the Secretary to the.
Government of India, :
Ministry of Human Resource Development,
Government of India, .
New Delhi-110001.

The Commissioner,

Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Saheed Jeet Singh Marg, -
New Delhi - 110 016.

The Assistan‘t Commissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan

1
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18, Institutional Area,
Saheed Jeet Singh Marg,
New Delhi - 110 016.

4. . Assistant Commissioner,
Kandriya Vidyalaya Sangathan,
Guwahati Region, Regional Office, o,
Maligaon Chariali, Guwahati - 781 012. : ' :
' ' ... Respondents.

S .

By Advocate:  Mr M.K. Majumdar, Standing Counsel, KVS.

VI QA N9, 1582008

S8hri Manoj Kumar A i

§/a- Shri Vijay Kumar Singh

Working as TGT (Mathematics) — -

Kendriya Vidyalaya, Duligjan (OIL)

Dist.. Dibrugarh, :
Assam ~ 786 602. e

. : -+ ...Applicant..
By Advocate : Mr M. Chanda and Mr S. Nath, Advocates.” Y

- Versus -
1. The Union of India,
. Represented by the Secretary to the
Government of India, .
~ Ministry of Human Resource Development,
Government of India,
New Delhi - 110 001.

2.  The Commissioner, _
Kendriya Vidyalaya Sangathan,

18, Institutional Area,

Saheed Jeet Singh Marg, §

New Delhi - 110 016.

3. The Assistant Commissioner (ADM & FIN) .
Kendriya Vidyalaya Sangathan :
18, Institutional Area, S
Saheed Jeet Singh Marg,
New Delhi -1100186. i
4.  Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Silchar Region, Regional Office, ' ™™

Hospital Road, Silchar, Assam - 788 011. \
* ... Respondents.

By Advocate: Mr M.K. Mgjumdar, Standing Counsel, KVS.
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V. SACTLUANANDAN (V.C)

1"1

¢

The Applicants are teachers selected in Kendx‘iy@ Vidyalaya

- Kangathan (KVS for short) after due process of selection. Though they

have bheen given appointment in the respective  schools, their

appointments were on provisional and contract basis which were ‘
jssued on the ground that there is an inquiry against the entire
~ selection process. The Applicants stated that if the Inquiry Committee

. upholds the selection, their appointihents would be deemed as

‘

appointment . on regular basis from the date of joining of the

. appointees. No notice was issued to the Applicants in respect of

alleged inquiry that is being ordered by the Respondents on selection.
Being aggrieved by the regularization of the Applicants they have filed

the Original Applications seeking the identical reliefs.

N

2. Heard Mr M. Chanda, learned Counsel for the Applicants

in O.A. Nos. 100/2006, 102/2006, 116/2(06, 117/20086 and 158/2006,
. Mr B. Choudhury, learned Counsel for the Applicants in O.A. Nos.
© 91/2006, 93/2006 and 94/2006 _and also Mr M.K. Majumdar, learned

Standing Counsel for the KVS for the Respondents in all the cases.

. The matters were came up for consideration for maay times and the

from time to time and finally upto 31.12.2006. When the matter came .

up for hearing today, Mr MX. Majumdar, learned Stén’ding Counsel
for the'KVS produced an order dated 18.09.2006 and submitted that
the services of all the Applicants have been regularized and order to

that effect has been passed. Therefore, the matters can be disposed

B
[// §

N

engagement of the Applicants were also e)étended by the Respondents
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of by a common order. The order which was produced by the Mr

9

Majumdar, learned Standing Counsel is reproduced below:-
J : : ; Y

“Thid is regarding regularization of appointment of
teachers (PGT/TGT/PRT) appointed on provisional

contract basis in the year 2003, subsequently their

periad of contract was extended from time to-time

with: the condition that their period of contract~
would be upto the last of period of  extension or

conclusion of enquiry , by Santhyam Committee

whichever is earlier.” Now Ministry of HRD,

Department of School Education and Literacy, UT-2

Section has informed vide letter No. F.3-2/2005-UT-
2 dated 8% September 2006 that on the basis of the

rechommendations = contained in ' the ' report
submitted by Shri §. Santhyam on the procedure
‘adopted by Kendriya Vidyalaya Sangathan (KVS)

for selection and recruitment of various categories

of teachers who were appointed on provisional

contract basis, following decision is taken by the
Ministry with the approval of the competent
authority for immediate action :- '

“The appointment of teachers of various
categories who were appointed on _provisional
contract basis on the basis of the selection of
candidates for the recruitmeint during 2004-05
be regularized immediately.” g

" In this regard it is pertinent to mention that as.
per- terms & conditions of offer of provisional
appointment on contract, which was issued to all
such teachers, there is a para which read as :-

“In case, the enquiry Coniinittee upholds
his/her selection, the present provisional
appointment will be deemed as appointment

letter on regular basis w.e.f. the date of joining

of the appointee.”

- In view of the above, you are therefore' ’

directed to inform all the teachers (PGT/TGT/PRT) as
per the format enclosed who were .appointed on
provisional contract basis in the year 2005 in the
Kendriya Vidyalayas under jurisdiction accordingly.

It is further stated that the aforesaid decision
of regularizing appointment would not mean that the

service rules .of KVS as applicable to employees of -

KVS from time to time and also other terms and °
conditions of appointment have been given a go by.”

L A
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A Fomat‘ wasg also enﬂlosad with the order to mform ali t;he teachers

(PGT/TCT/PR T) who weré appointed on provisional/contact basis in

the year 2008 to the Prineipa) of the respective BChOOlb with the

inetriction to deliver the letter to the individual by obtzinipg receipt

of the same. Learnéd Counsel for the Réspondents submitted that

since the order has heén. implemented by the Respondents, nothing

"uhsi*;t in the matters. Learned Counsel for the Applicants :LZubmltted

hat they have no instructions as fo the regularization of services of

the Applicants. However, learned Counsel for the Appl:cants

gubmitted that the Apphratmns may be closed with hberq( to the

An phvm:t& to approach thé appropmate forum, if they have any further
GiRVANCes.

3. Recording the saxd bubmlssxons the O.A.s are closed with

liberty to the Applicants to approach the appropriate forum, if they

have any further gmevanceb No order as to costs.
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~¢) No, of applicant(S) &=

2«

3.

4,
5,
6.

7o
8.

g,
1,
1l
12,

17,
18,
19.
2,
21,
922,

" 2) Name of the applicat e~

- CENTRAL ADMINISTRAT TVE TRIDUNAL
" UWAHATT DENCH:

| RIGINAL AFPLEGATION NO, 77 %/ 2.00¢
Il GoFa R o fLcens

b} Respondants - Union of India & Ors
S NE—

Is the application is thw proper formie Yes/Net

#hether name & desription and address of the a1l papers been
furnished in cause Litle - Yes/ NoX

Has the application buon dully signed and varified - Yes pH Mot
Have the Copies duly signed - ves / Nav7

Have sufficiant number of copies of the application been filed:-Yeé/Naﬁ

wWhether ali the annexure parties arc impleaded :_Yes/Néf
#hether English translation of dueuments in the Language * Yes/No.

ts the application is im time - vas/ Nl
Has the Vakalatnama/Memo of appearance/ﬁutharisaiion is £iled s=Yes/ et
1 thé application by 1570/ DY For Rs: 5= 26 C7 32 /27 -
' > 25496,
Has the application is maitanable - Yes}Nﬁf
Has the Impugnzd order original duly attested been Filed 2 Yes/NeT
Has the ligible copies »f the annexures dully attested'filed:—Yes/Ndﬁ
Has the Index of Jucuments been filed 311 available:- Yes/¥5.
Has the required number of envoloped pearing full address of the
respondants been £iled e Yes/ NOT
Has the declaration 3s required by jtem 37 of the forms= Yes/ ot
Whether the relief sought fdr ariees out of the single *= ves/ M. -
sihether the intsrim relief is arayad for - ves/ X5, |
In case of condonation af delay 1s iiled is it supporﬁed :mY@s/N%i
Whether this Casz ¢an be heard by Siag&e—%ench/ﬂivision Dench:

Any other point -

23, Result of the Secrutiny with initial of the Scrutlny clerk the

o
1]

application is in order:-

&\@MQ NS | wa@\m%
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IN THE CENTRAL ADMIESFRASEIVE TRIBUNAL

GUWAHATI BENC‘H: GUWAHATI

{An application under Seciien'T9%{ the Adminisiralive Tribunals Act, 1985)

O.ANo. 17T poss

Shri Ganga Ram Meena.
-Vs-
Union of India and Others.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION -

1319 Scp’ 2003-  Kendriya Vidyalaya Sangathan (for short KVS) published an
advertisement in the Emplovment News dated 13-19 Sep’
2003 for recruitment of various categorics of teachers for
recruitment vear 2004-2005. The appilicant in pursuance {o
the said adverlisement applied {or the post of Posi Graduate
Teacher. : {Annexure- 1)

21.12.2003, 14.02.04 and 15.02.04- Applicant was asked to appear in the 2 stages -
of written exa;mnanon on 21.02.03, 14.02.04, 13.02.04.

May 2004~ Applicant was declared selected for appointment as PGT in
A KVS. However, after a lapse of about 8/9 months the
applicant has been issued oftfer of appointment provisionally
on contract basis for a petiod ol 1 year with pre-condition
that the service of the applicant shall be regularized with
effect from the date of joining of the individual applicant
depending on the outcome of a report/conclusion/
recormmendation/ findings of the enquiry committee set up
with the approval oi the Competent Authority.
{Annexure- 3)

27.04.20006- Joint Commissioner, KVO, New De}}u intimated that service
of the applicant has been extended upto 30 June 2006 or on
conclusion of enquiry giving it's report whichever is earlier.

{Annexure- 5)

The applicant is apprehending that his service may he
terminated without passing any further extension order on
or before 30th June, 2006, therefore he is approaching befere
this Hon'ble Tribunal praying for an interim order of status
quo 8l disposal of this Original Application.

G faoms,
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PRAYERS

Reliefs sought for;

?J

That the Hon'bie Tribunal be pleased to direct the respondents to absorb
the applicant as regular Post Graduate Teacher (History) with immediate
effect at least with effect from the date of his joining in service with ail

consequential service benefits including seniority etc. -

That the Hon'ble Tribunal be pleased to direct the respondents to allow
the applicant to continue in service as PGT (History) il applicant is

absorbed on regular basis in terms of prayer No. 1.

That the Hon'ble Tribunal be pleased to sct aside and quésh the condition
laid down in dlause No. 7 regarding jurisdiction in the offer of

1

appointment letters of the individual applicant {Annexure- 2).

~ Costs of the application.

Any other relief (s) to which the applicant is entitled as the Hon'ble

Tribunal mayv deem fit and proper.

Interim order praved for:

During pendency of ihe apgli.caiion, ihe appﬁcaﬁ‘t praYs {or the {ollowing
interim relief: - ‘

That the Hon'ble Tribunal be pleased to pass an interim order of staius
quo tesiraining the respondents not lo terminate service of the applicant

till disposal of this Original Application.

That the Hor'ble Tribunal be pleased to direct the respondents that the

pendency of this application shall not be a bar for the respondents for

consideration of the case of the applicant for providing relief as prayed

for.

PR T e e e e RS I s it
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GUWAHATI BENGH CHWAHATI

 {An appncanon w.mqer Section 19 of the Adjm_uccmuve Tribunals Act, 1985}

PR R

Title of the case S No. -7 f % /26006
- Shri Cangaram Meena. : Applicant.
-Versus-
Union of India & Ors. : Respondents.
INDEX
Sl No. | Annexure Particulars ' Page No.
1. - Appiication -13-
2. - Verification | -16-
3. 1 Copy of the advertisement published inl 7.0

Employment News dated 13-19 Sep’ 03. _
4. 2 Copy of the appointment letters. ' [ P~ 24

Ui
igd

Copy of the extract of the Articie 58 of the 0 42k

Education code for Kendriva Vidyalayas.

6. i | Copy of the memorandum extending fhe | _ 2{7[?
services of the applicant upto 30% April 2506.
7 5 Copy of the memorandum extending the ' 8-
| scrvices of the applicant on or before 30
June 2006. .
7. é Copy of the advertisement dated 1218 29 20
February, 2006.
o
File ib
Date:- ' ‘ ' r{j%
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GUWAHATI BENCH: GUWAHATI
{ An application under Section 19 of the Adﬁlixﬁst;ative Tribunals Act, 1985)

o 0.A.No._ 17 € /2006
BETWEEN: |
~ Shri Gangaram Meena,

S/0- Shri Jahari Lai,

Working as PGT {History} -
Kendriya Vidyalaya, Missamari,
‘Dist- Sonitpur,
Assam.

..Applicant,
-AND-
1. The Union of India,

Represented by Secretary to the
Government of India,
Ministry of Human Resocurce Development,
Govt. of India, ' "
New Delhi- 110001.

\

-2 The Commissioner, )
" Kendriya Vidyalaya Sangathan,
18, Institutional Area, ’
‘Saheed Jeet Singh Marg,
New Deihi- 110 016.

3. The Agsistant Commissioner {ADM & FIN)
Kendriya Vidyalaya Sangathan;
18, Institutional Area,

Saheed Jeet Singh Marg.
New Delhi- 110 016.

4, - Assistant Commissioner,

Kendriya Vidyalaya Sangathan,

Guwahat Region,

Regional Office,

Maligaon Chariali,

Guwahati- 781012. |
’ S ces seeee Respondents.
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4.

4.1

- DETAILS OF THE APPLICATION

I ar‘ncu!a:s of the order {s} against which his application is mada:

This afpp" tion is madc not again st any particular order but praving fora
direction upon the respondents to treat the applicant as reguliar teacher at

least from the date of his joining in service with ail consequential service

benefits including seniority and monctary benefits, pursuant to his

- selection against the existing vacandies for the recruitment year 2004-2005

in the cadre of POst Graduate Teacher in the Kendriva. Vidyalaya
Sangathan as per the adverhsement published in the Empl vment News
dated 13-1% September 2003 and further be pieased tc direct the
respondents to allow the applicant to continue in service in his post till

passing of the necessary order of regularization of his sez ervices.

Jurisdiction of the Tribunal:

The dpplicant declares that the subject mwiier of this application is well

within the jilrisdiction of this Hon'ble Tribunal.

Limitation:
The applicant further declares that this application is filed within the

fimitation prescribed under Scction- 21 of the Administrative Tribunals

Aci 1935

Facls of Lhe case:

I3

That the applicant is a cilizen of India and as such he is entitled to all the
nghts protections and privileges as guaranteed under the Constitution of
India. Applicant is working as Post (:raaua*e Teacher in Kendriva
‘%rtdvmava ai Missamari in Assam under the adwministrative conteol of

Assistant Commissioner, Guwahati Region. He has been appointed and

‘posted from outside the NE Region,

QR Masma
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That the Ken&‘. a Vidyalaya Sangathan {Qof s .ort' KVS) pdbﬁshc& an
acivemsemem in ihe Employmeni News daied 13-19 Sepiember 2003 for
recruitment to the various categories of posts of Teachers in the KVS, the
app!iéant in “ﬁrsuancc to the said advertisement applied for the post of
Posi Graduaie Teacher {for shori PGT) wiihin ihe stipulaied period. The
respondents on scrutiny of the émpl ication, found the applicant eligible for
the post of PCT and accordingly he has been asked to a appear in the written
examination on 21.12.2003, written fest {(second stage) on 14.02.2004 and
also on 15.02.2004 and again he has been asked to appear in the interview,
the applicant accordingly appeared in the written examination as well as in
the interview on the scheduled date fixed by the KV5 and he fared weil in

the written examination as well as in the interview.

{Copy of the advertisement is enclosed herewith for perusal of

Hon'ble Tribunal ag Annexure- 1),

That it is stated fhat the advertisement and the selection process has been
. b 8

carried out during the tenure of NDA (National Democratic Alliance)

Gmf-emmem, however, the resuits of the said selection was declared in the
Website of KVS in the month of May 2004. The applicant has been declared

selected for the post of PGT. The KVS even after publication of the select

Iist did not take any steps immmediately for appointment of the applicant.

umt most surprisingly after a lapse of about 8/9 months the applicant has

been issued offer o appcmhnent provisional on contract basis for a period
of 1 year with pro—con¢ho 1 that the serviges of the aﬂﬂLcant shall be

regularized with effect from the date of _}'oi_n:ing of the applicant degvcndjng
on the outcome of a ‘report/conc}ﬂsiorif:recon‘mend.atiohj findings of the
inquiry committee set up with the approval of the Competent Authority to
conduct defailed enquiry into the procedure adopted by Kendriva

Vidvalava Sangathan for selection of candidates for teachers by employing

‘private agency and give, inter-alia report/conclusion/recommendation/



%

findings to ascertain as to whether any candidate has received any undue
advaniage bf virlue of procedure adopied by Kendriya Vidvalaya
Sangathan for the selection and recruitment of teachers for the vear 2004-
05. It is further stated in the said provisional appointment order that this
provisional appémmleni is for a period of 1 year or on conclusion of
enquiry giving it's report whichever is earlier. 1t is further clarified that this
provisional appointment is purely temporary and will not confer ény right
for regularization, seniority etc. except in accordance with the terms and
conditions laid aown therein. It is further stated that in case before
cbmpleﬁon of the said enquiry if the period of 1 ye.ar- expires then this
provisional appoiniment may be renewed by the offeree and the discretion
purely vests with the of.fexee. It is also clarified that in case the enguiry
committee upholds his selection the present provisional appeintment will
be deemed as appointment letter on regular basis with effect from the date
of joining of the appointee but if the enquiry committee gives a
repoit/' conclusion/recommendation/ findings to the effect that his
selection has not been carried out in accordance with the selection
prbcedure then the present offer will be withdrawn. However, the selectees
will be given age relaxation to the extent of 1 year and will be deemed o be
eligible to participate in the next selection process thereafter. It is also made
clear in case the énqujry committee uphold his selection in that event they -
will be treated on probation with effect from the date of joining for a peﬁéd
of 2 years which may be extended, however on aucn:e;asful completion of
probation period he will be confirmed in service as per his turn in terms of
Kendriya Vidyalaya Sangathan Rules on the at;ra‘ih'bﬂit}' of permanent
vacancies. | | |
 In paragraph 4 of the offer of appointment letter it has been stated
that during the provi;sidﬁal appointinent’ and thereafter until his services
are confirmed his appointment may be terminated by 1 month notice on
either side without assigning any reason and the appointing authority has

made it clear that they reserve the right to terminate the services of the

G MRIMmH



appointee before oxpiry of the stipulated period of noticc by making

pavmeni of sum equivaleni io ihe pay and allowance for ihe period of

notice or the un expired portion thereof In clause 7 of the offer of

appointment fetter it has been stated that in case of any &isputc or claim
against ihe Kendriya Vidyalaya Sangathan in respeci of service or any
contract arising out of or flowing from this offer of appointment the Courts
of Dethi alone shall have jurisdiction. |

ARl the/a.bove condifions laid down in the offer of appoiniment
letter are highly arbitrary, unfair and illegal but since the applicant is in
need of better government jo‘é as such he had no other alternative but to
accept the said terms and conditions and acﬁordingly he reported for duties
in different Schools as per direction contained in the offer of appointment
letter. The appﬁcant has joined his services in the KVS, Missamari within
the stipulated period and till date he is servilig in the cadre of PGT in the

said School in the state of Assam. .

(Copy of offer of appointment letter is enclosed herewith for

perusai of Hon'hle Tribunal as Annexure- 2.

That it is stated that so far condition laid down in clause 7 of the oifer of
appointment letter regarding jurisdiction of filing of Court cases arising out

of provisional appeintment letter is highly arbitrary in view of the fact that

“the Kendriva Vidyalaya Sangathan has invoked the jurisdiction of .the

Central Administrative Tribunal by issuing necessary notification as
required under the provision laid down in the Administrative Tribunal Act
1685 and as such in violation of the provision of the relevant Act 1985 the
Sangathan cannot restrict the jurisdiction fcr' filing Court cases in Delhi
alone, such action of the Sangathan is in contravention of the provision of

Section 14 of the Administrative Tribunal Act 1985. Moreover, the F'rincipal

Bench of the Contral Administrative Tribunal is funcioning from Dclhi

iisell wiih Benches in differeni places, however, Ceniral Adminisiraiive

Q\tRWU_uw\



Tribunal is treated as one unit and as such f.".ul*}‘T of any application before
any olher Bench other ihan Deiini shail aiso liable 1o be ireaied ihai the

same has also been filed before the CAT Principal Bench. Moreover, the

[+
-
&

Benches of CAT are functioning in different places other than Delli
enable ihe empieyees io file cases within his own region and also in view of
the intention to reduce the burden of cost of the litigation, as such
Sangathan cannot compel the cmployees to file Court cascs within the
ju;isdiction of Delhi, such action of the Sangathan in fact curfailing the
fundamental rights of the employees to approach the competent court of
“law and ae such Clause 7 of the offer of appointment letter is Hable to be
struck down and accordingly the rIon’ble Court be pleasea to set aside and
quash Clause 7 of the offer of appoiniment letter and further be t)}eased to
admit the instant Original Application for adjudication of the grievances of
the appﬁcmﬁ, Moreover, in terms of the prbvision laid down in Article 58

of the Education Code for Kendriva Vidyalayas (Published in 2004), it has

0

been specifically s*nﬁed that in case of any dispute or claim arising as
result of empioyment under the Sangathan the Central Adminisirative
Tribmél akmé shall haxfe the jurisdiction. 'Ihereforé, respondent Sangathan
B haﬁret viciate the previsién laid down in his Education Code in or.der.to
vestrain a particular section of the employees from approaching the
different Benches sih‘zated in other places than Delhi. Therefore, the

Hon'ble Tribunal be pleased to set aside and quash clause No. 7 of the offer

of appointment letters {Annexure- 2).

(A copy of the extract of the Article 58 of the Education code for
‘ Kendriya 'V1dva1ay as is enciosea herewith for perusal of Hon'bie

Tri’m,pal as A_mwxum- 3

Ab &7 Thatitis stated that the applicant came to learn that the enquiry committee
which was sct up by tho Covc"nméht to conduct -enquiry into the

grﬂgedure auoplea by ihe KVS for seleclion of candidaies for ieachers by



mploving private agency to ascortain as to whether any candidate has
received any undue advaniage by viriue of proceduse adopied by the KVS
during the recruitment year 2004-2005 in fact submitted it's report to the
Covernment long back by ‘the first enquiry comumittee 50 far the applicant
came (o jearn thal in the said repori no proceaurm infirmity as regard
selection of teachers is found but the Governinent was not happy with the
report of the First T ".qu]xy committec and thercfore the Covernment again
set up another committee for conducting the enquiry afresh and for
su};nﬁssion of a report as per liking of the Government but at this stage it
“may be noted that it is almost about 2 years have ela apsed from the date of
declaration of the result but the subsequent enquiry committee could not
subrmnit it’s report to the Government and as a result the applicant is always
worlf"\q under the threat of termination of his services. it is relevant to
mention here that the service of the applicant has been extended by ihe
Assistant Commissioner, Guwahati Region upto 30™ April 2006 or on
conclusion of enguiry giving it's report whichever is earlier and the said
decision is communicated through mémorandum bearing No. F. 81/PGT
(History)/ 2005-KVS (GR)/19438-40 dated 27.01.2006.
it is relevant to mention here that another extension order has been
issued recently vide letter No. F.11-1/ 2005-06-KVS/ Estt-TI dated 27.04.2006
in favour of the Dresenf applicant as well as in favour of the other similarly
situated employees, wbere?\v services ct the applicant has been extended
upto 30% June 2006 with exactly similar terms and conditions as imposed in
earlier extension order. MoreoVer, from the contents of the extension order
it is not cleaf as to when the Covernment is likely to receive the enquiry
report, it may so happen that enquiry report might have been submitted by
the enquiry comunittee even before 30 June 2006 without any knowledge
of the applicant and if any adverse report is submitted by the enquiry
committee in that e:vs:#t the services of the applicant will be terminated
without passing any further extension order on or before 30% june 2006,

-

apnrehending such threat of fermination of his cervices applicant is
prens g ; P
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approaching before this Hon'ble Court for protection of his valuable and
legal righi by passing an appropriaie inferim order resiraining

“respondents from ousting the applicant from service or in other words an
appropriate order of status quo ante may be passed in favour of the

applicani Ll disposal of this Original Apphcauon.

{Copy of the memoranduin extending the services of the applicand
upto 30™ April 2006 and 30 the June 2006 is enclosed herewith for

perusal of the Hon'ble Tribunai as Annexure- 4 and 3 respectively).

That your applicant further begs to say that he is having requisite

ecucational qualification for recruitment to the posts of PGT in KVS on

regular basis, being satisfied with his eligibility and on receipt of the

advertisement duly published in the Emplovment News dated 13-19

September 2003 submitted his candidature to the appropriate authority for

consideration of his appeintment for the post of teachers in KVS. The

applicant has gone through the rigorous process of selection which

includes 2 stages of written test as well as interview and he has successtully

~ came out through the process of selection and finaily selection list has been
published by the KVS remmmending the name of the applicant for |
appointment to the post of PGT. The applicant is not at all concerned wi "a

the selection procedure adopted by the Government of India, h{_}wev er it is

at the instance of the Government the applicant appeared in the rigorous

system of selection and ultimately came out successtully in the said

selection process. The advertisement was published for regular recruitment

of the teachers in the .cadre of PGT for the recruitment year 2004-2005 as

such the applicant is entitled to.be absorbed on regular basis in view of t

fact that he has been duly selected after observing all formalities required

under the law, therefore selection of the applicant cannot be questioned at

this belated stage.

G R Maoms
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Lat it is stated that the sclection has been conducted in 2 very fair manner
and ihere was no favourilism or fno undue advaniage granied io any
candidates in the process of selection as such the ‘aﬁegétion of undue
advantage and decision of rcsp'mdﬂnts Union of India to conduct an
enquiry io asceriain as o wheiher there is any procedural violaiion in the
process of selection, which has peen conducted by engaging a private
agency arc after thought and same has been donc with an ulterior motive to
deny- regular appoiniment to the applicant against the vacancies of 2004-

- 2005. In this connection it may be stated that similar selection process has

Pbeen aaopted by the Government/KVS durmg the period from 2000-2003

and ail the selected teachers have been re aularlv appomted as teachers as

‘such denial of regular appointment to the sirnilarly situated applicant on

the alleged ground as indicated above is highly arbitrary, illegal and unfair
and such action of the respondents is in violation of Article 14 of the

Constitution of India.

That it is stated that the adverﬁsement and seiection-of the appiicant for
appointment to the post of ?GT has been conducted at the instance of the
Covernment and the applicant have gone through the rigorous process of
selection with the legitimate expectanon that he will be considered for
appointment againsi the vacancies of 2004-2005 in I«’enduya mea,aya“
therefore, after declaration of the sclect lists the Government is not entitled
to questicn the validity of the procedure of selection and also not entitled to
raise the queston at this stage to ascertain whether any undue advantage
was given to any of the candidates while carried out the selection process.

The question which is now raised by the Government after completion of

- the 5919(_1101:\ process t ngirdmg conduct of selection process by a private

agency is nothing but done at the instance of a vested circle in order to
deny the regular absorption of the applicant. The applicant is a victm of a
weli-planned conspiracy at the highest level of the Government. it appears

that a well-planned attempt is made to terminate the service of the
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applicant by managing a report from the enquiry committee as per liking of
ihe Governmeni and iherefore a vesied seciion of ihe Government who
have constituted the enQuiry committee are waiting for a report/
rocorumendations/ findings/ conclusions as per his desire in order to
ierminaie ihe service of ihe applicani. The applicani is eligible {or
appointment o the cadre of PGT having brilliant academic careet.
Advertisement was published on 2il India basis for regular recruitment of
the teachers in the KVS against the vacancies for the recruitment year 2004
2005 and the applicant faced the competition on all India basis and
thereafter he was declared selected and as such applicant is apprehending
that the very enquiry committee which was constitued at the instance of
the Government, there is every possibility of manipulating of the report as
per desire of the vested cirdie who have instituted the enquiry alleging
engagement of private agency. if the Government is so serious regarding
any allegation of unfair means oF malpractice they could have engaged a
judicial enquiry commission to ascertain the aflegation of undue advantage.
Government also did not disclose anywhere in the offer of appoiniment
1etter that there are specific allegation of favouritism made from any COrner
regarding the selection process as such offer of appointment of the
applicant on prov isional basis cannot be sustained in the eye of law and the
applicant is Hable to be treated .as regular teacher duly selected through
ostabliched procedure of Lfaw' and as such Hon'ble Court be pleased to
Jedare fhat the applicant be treated as regular teachers from the date of
joining his services and further he is entitled 1o all consequenﬁél_sewice

benefits including seniority in the cadre of PGT.

That it is stated that although order has been .passed by the competient

authority extending the scrvice of the applicant but still he is convinced

and reasonably apprehending that his service will be terminated on or
before 30.06.2006 in terms of the extension order issued by the Joint

Commissioner KVS.

G L AT DIVR
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In the dfcumstanﬂcs' stated above applicant finding no othor
aliernaiive ﬁpproacmno before ihis Hon'ble Tribunal to proiect the right
~and interest of the applicant by t:xassmg an appropnate order directing the
respondents to regularize the services of the applicant and ttll such time the

applicani be allowed io coniinue as PGT.

& ﬁ—lg That it is slated lha.{ the KV5, New Déﬂii again issued another
‘advertisement in the Empioyment News dated 12-18 tebruary 2005, for
recruitment of teachers in the cadre of PGT, TGT and PRT for filline g up the
vacancies of 200&-20’)6 where applications have been inviled latest by
25.03.2005 without regularizing the services of the present applicant who
have heen duly selected agams: the vacancies of the recruitment vearg
2004-2005. Therefore it appears that respondents deliberately delaving the
regularization of the applicant on the pretext of enquiry report and
therefore it smacks malafide as such applicant has no other aliernative hui
to approach this Hon'ble Tribunal for protection of his rights and interest.

it is relevant to mention here the applicant may cross the upper age
Timit shorily for any other Government job, afier acceptance of the offer of
avoomtment in KVS with the anticipation that since he has fared well in
the interview and declared selected on the basis of his performances in the
inferview as such he is likely to get absorption on reguiar hasis, hui
surprisingly tiil date his services has not been regularised on the pretext of
pendency of the enquiry report, therefore Hon'ble Court be pleased to
direct the respondenis to treat the applicant as raguiar teacher at ieést from

the date of his joining in KVS.

(A copy of the adverhseme;.t published. in umvif‘vmen‘ News
dated 12-i8 February Lﬁ{):' is endosed herewith for perusal of -

rion’ bie Tribunal as Annexure- 6).

J= 43R That this application is made bonafide and for the cause of justice.

G mesms,



o
o

Crounds for reiief (s} with legal provisions:

for that, the applicant pursuant to the advertisement issued in the
Employment MNews dated 13-19 September 2003 against the vacancies of
the recruitment year 2004-2005 have applied and have undergone

rigorous selection process and thereatter declared selected for the posts of
PGT in the KVS as such he has acquired a valuable and legal right for
appointment on regular basis at least from the date of joining in his

respective posts

For that, the vacancy against which the applicant has been selected is
regular vacancy as such applicant is entitled to be appuinted on regular

Lasis from the date of joining as PGT in KVS.

For that, the rigorous selection procedure have been adopted at the
instance of the Government for appointment of teachers on reguiar basis
in the KVS as such the same Government cannot question the validity of

a selection proceaure on the alleged qrouna that private agency has

-~

been engaged for selection of the teachers as such Iespopdems Union of
India arc basred by law of cstoppo acqui *csccnue and waiver to conduct

any enguiry in this regard

For that, during the year 2000-2003 similar process of selection has bs.ep
adopted by the Government/KVS and all the selectees during the year
2000-2003 have been appointed on regular basis, therefore Government
cannot raise the question of validity of similar selection process while
gidopted during the recruitment year 2004-2005 more so when the
applicant have been declared selected and already appointed on
provisional basis otherwise such action of+sthe Government will led to
- differential treamtents towards the applicant which wﬁl be in violation of

Article 14 of the Constitufion of India
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For that, the applicant is gualified to hold the post of PCT having brifliant
academic career and came oul successiul in the rigorous selection process

without any undue favour or undue advantage.

vor that, the selection has been conducted on all india basis and only the

talented candidates have been selected/recommended for appoiniment to

the posts of teachers. ‘

For that, the applicant has applied for the post of PGT pursuant to the

advertisement dated 13-19 September 2003 and after a long waiting for

almost a vear, the applicant has been appointed provisionally subject to
e By PN

cutcome of the alleged enquiry report which is not sustainable in the eye

of law rather the applicant is entitled to be appointed on reguiar basis.

For that it is leamnt that the enquiry commitiee set up.by the Government
initially did not find any infirmity in the process/ procedure of selection of
the teachers but the Government not being satisfied with the findings of
the 1% enquiry comumittee, again set up another enquiry committee 50 that

findings and reports of the subsequent committee may comie as per choice

of the vested circle working in the Government and as such the enquiry

thas been de_‘nayed delibera Lely whicht smacké malalide.

For that as per provision laid down in Artide 58 of the Education Code for
Kendriya Vidyalayas, the jurisdiction lies with ﬂ:le Central Administrative
Tribunal as such Clause 7 of the offer of ai)pm'ntment letter cannot over
ride the provision laid down in the Education Code and moreover,

provisions of Education Code, shall prevail over the Clause 7 of offer of

-appoimtment letter as such the clause 7 of the offer of appointnient is void

ab initio.

)

For that applicant is apprehending his services may be terminated or he

will be ousted on or before 30% Tune 2006 in view -of the direction

GiR oo,
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contained in the oxtension order dated 27.04.2004 { Annnvurn- 5) in spite of
ihe fact ihai applicani has been duly selecied pursuani io an
advertisement for recruitment against the vacancies of the recruitment

rear 2004-2005 as such he has acquired a valuable and legal right for

DT

regularizaiion of his services.

™

Details of remedies exhausted.

That the applicant declares that he has exhausted ail the remedies

available to and there is no other alterna.hve remedy than to file this

n\

0Pl caﬁon.

Matters not previously filed or pending with any other Court.

The ﬂppii(:ant further dedares that he had not previously filed .an}/
azmhcanun, Writ Petition or Suit before any Court or any other Authority
or any other Bench of the Tribunal regarding the subject matter of this
application nor any such application, Writ Petition or Suit is pending

before any of then.

Relief {s} sought for:

Under the facts and circumstances stated above, the applicant hlmbljr

prays that Your Lordships be pleased to admit this application, call for the
records of the case and issue notice to the respondents to show cause as to
why the relief (s) sought for in this application shall not be granted and on

perusal of the records and after hearing the parties on the cause or causes

“that may be shown, be pleased to grant the following relief(s):

- Thai the Hon'ble Tribunal be pleased to divect the reapondentb to absorb

the applicant as ¢ gulaz Post Graduate Teacher (History) with immediate
effect or at least with effect from the date of his joining in service with ail

consequential service benefits including seniority etc.

G R reoms
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That the Hon'ble Tribunal be pleased to direct the respondents to allow

~ ihe applicant io coniinue in service as PGT (Hislory) iiil applicani is

absorbed on regular basis in terms of praver No. 1.

That the Hon'ble Tribunal be pleased to set aside and quash the condition
laid down in ciause Wo. 7 regarding jurisdiciion in the offer of
appointment letters of the individual applicant { Annexure- 2).

Costs of the application.

‘Any other relief (s) to which the applicant is entitled as the Hon'ble

Tribunai may deem fit and proper.

intecim order praved {og

During pendency of the application, the applicant prays for the following

interim relief: -

That the Hon'ble Tribunai be pleased o pass an inierim order of stafus
quo restraining the respondents not to terminate service of the applicant

i iiisposal of this Original Application.

- That the Hon'ble Tribunal be pleased to direct the respondents that the

pendency of this application shall not be a bar for the respondents for

consideration of the case of the applicant for providing relief as prayed .

- for,

LI Y R N T Y N Y T N YN Y Y Y P Y R R P Y Y L I NI N Y Y Y YL Y S Y
! \

Pasticujars of the 1.2.0 i
LP.ONo. . ¢ 320329
Date Qf issue r 2%~ a{. (% )

Issued from ' : Q. P’ C)/

Payable at P é,\) O/ W'

List aof enciosures:

As given in ihe index.

Grf e



Jowih
N

VERIFICATION
i, Shri Ganga Ram Meena, S/o- Shri Jahari Tal, aged about 28 vears,
working as PGT {Hﬁtory} in the Kendriya Vi yalaya, Missamari, Dist-
Sonilpur, Assam, applicani in the insiani Original Applicaiion, do hereby
verify that the stateﬁlents made in Paragraph 1 to 4 and 6 to 12 are true to
ty knowledge and those made in Para graph 5 arc truc to my legai advice
and I have nol suppressed any maierial faci.
| | e
And I'sign this verification on this the 1% day of May 2006.

G M
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Employment News 13 - 19 September 2003
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ESSENTIAL QUALIFICATIONS -

Essential :

11 Two vears mtegrated Po..
¢l NCERT i1 the cones
masters Uegree lrom a e
the following subjects -

a. PGT (Engin,

b PG {Hindi)

¢. PGT (Physics)
¢. PGT (Chenvstry;

. ME
Stisduate M.Sc. Course of Regional College of Education FO
subject with atleas! 50% marks in aggregalz cr

3nized University with at least 50% marks in aggregate in

FOI

Erglish
Hindi ’ N
Physics/Electronics/Applied Physics/Nuclear Physics
Chemistry/Bio Chemistry,
e. PGT (Ecenomics; Economics/ Applied Economics/ Business Economics !
. PGT (Commaerce) Commerce with Accounting / Cost Accounting /
| Financial Accounting as a Major. subject of study.
Holder of degrees of M.Com in.Applied / Business - )
Economics shall not be eligible.
Mathematics/Applied Mathematics .
Botany/ Zoology /Life Sciences/Bio Sciences/ Genelics/

!
Physiology provided they have studied Botany and
Toology at Graduation level.
i i PGT(History; History
i
|

i PG tigography
1 B.Ed. or equivalent qualification from recognized University.
iitj - Proficiency i 2aciung throush Hindi and English media.
Oesirabie
! Knowledge o Computer Applicat ons.
(2. TRAINED GRADUATE TEACHERS IN

oyrapny,

1.

;
i " N

]' sy English HO BT Y] {1ii) Sociat Studies

vl Sewnce {vi  Sanskrit (viy  Mathematics

i < 560:0-175.9000 el

PUPPEHAGE LIMIT 33 foars 148 on 01.01.2004) 2
i

ESSENTIAL QUALIFICATIONS: 3’
0! ¢ course of Regional Colleges: of Education of NCERTin
! the conzerned subject wit:: at t2asf 50% marks in aggregate; or Second Class Bachelo's
! Degree with at least 50% marks in the concerned  subject(s) and in aggregate
. including  elactive and Languages in the combination of Subjects as under:

2 a For TGT(English) English as an élective subject at Degree level.

: b. For TGT(Hindi) Hindi as an elective subject at Degree level.

‘ ¢. For TGT(Social Studies) - Any'two of the following : .

' History, Geography, Economics and Pol. Science of
which ) 1.
one must be either Histroy or Geography.

Botany. Zoology and Chemistry,

Sanskrit as an eleclive subject at Degree level.

FrurVen:

Minarated d

d_For TGT(Science;
¢ For TGTiSansknt

+7), KENDRIVA VIDVALAYA S

o1 Py, e 3 g
E - R=ChUnENT FORTHE PoSTe Dr TR EE
Yhe Keeadiyas Vidyalaya Sungathan (k.V.S.) an autonomous organization under the Miristry (f)  An ex-serviceman who has putin not less than 06 months continuous service 1n
of Human Resource Develnpriont,.Department of Higher Education and Secondary the Armed Forces (Army, Navy anJ Air Force) shall be allowed to deduct the
Educaton. Govt of nwa inviles applications in the prescribed format for recruitiment of period of such service from his / her actual age and il the resuitant age does not
teachers for the year 2004-200511om Indsan Nationals for filling up of vacancies and drawing exceed the maximum age limit arescribed for ine post by more than 3 ygars
« panel of cancidates for the penud upto 30th Jutie, 2005. The following posts as pe: details he/she shall be deemed to satisfy the condition regarding age limit. Thus is
given beiow are propased 1o be Hlled up in the Kendriya Vidyalayas spread all over India. ] applicable for the posts of Trained Graduate Teachei§ and Primary Teachers
= PART-| . ‘ only.
1. POST GRADUATE TEACHERS IN (@) Upto a maximum of 10 years in the case of SC/ST candidates and 8 years in the
) Enghsn (i) Hinci (i) Physics (iv) Chemistry case of OBC candidates serving as Govt. employees in accordance with the
(vj Econcrms it Commerce (vii) Mathematics (viii) Biology Gowt. Of India instructions. An applicant claiming age relaxation under this para
(ix) Histery (x) Gengraphy T should produce a certificate from his/Her employer to the effect that he/ she is a
PAY SCALE : Rs. 6§500-200-10500 Govt. servant as on the date of advertisement.
UPPER AGE LIMIT : 40 YEARS {as on 01.01.2004) (h)  Upto a maximum of 10 years in the case of Physically Handicapped.

EXCEPT PHYSICALLY HANGICAPPED CANDIDATES, ALLTHE CONCESSIONS

HIGHEST PERMISSIBLE LIMIT WILL BE GHANTED.

WILL BE ALLOWED 15 YEARS i.e. 10YEARS FOR P.H. AND 05YEARS FOR SC/ST.

<
Micro Biology/Bio-Technology/Molecular Bio/Plunt v,

““advertisement.

ANGHA

NTIONED ABOVE WILL BE CONCURRENT, THAT IS, IF A PERSON IS ELIGIBLE
R MORE THAN ONE CONCESSION ONLY ONE OF THE CONCESSIONS OF THE

R PHYSICALLY HANDICAPPED, IF- A PERSON BELONGSTO SC/ST, HE/SHE

PART - 1l

Application must be submitted in the prescribed format published in Annexure of
this advertisement, The application format can also be downloaded from the
website of the sangathan Wwww.kvsangathan.org . :

. Candidates desirous to apply for more than one post shoulg submit applications
@r@ﬁpﬂg@mﬂﬁpy_iﬁg presziibed fee and necessary enclosul  for
each post in separate envelopes. -

Il.  Applicants cannot apply for more than one subject in each category of post

.42 one subject in PGY and/ or one in TGT.

Envejope containing the application must be superscribed in bold letters as
"APPLICATION FORTHE POSTOF ______ o

KENODRIYA VIDYALAYA SANGATHAN
POST BOX NO.4624
NEW DELHI-110 016.

EXAMINATION FEES / APPLICATIOM FEE

Candidates will have to pay a NON-REFUNDABLE FEE OF Rs. 250/- {Two Hundred’
and Fifty only) by demand draft oniy in favour cf 'KENDRIYA VIDYALAYA
SANGATHAN' payable "at Ne Delhi along vatri his: i-e7 application The fge sent
through FP-O}’Mb‘n‘e"y"O'r‘d'eF/—Gossé&Chequé?’CUrré’n e of the Treasury Chailans
etc. will nol be accepted by the Sangathan and such applications wili be i;zated as
having received withou! fee. Separate fae 31 b roid throuah soparate teab inr
€acn fost ar.phed,

The 1e1und uf ths ee will not be allowd if am case

The bank draft shoulc be vaiid for at ieas! ¢ montiis froin e date of nuotication of thig

No fee is required to be paid by SC/ST:Ex-servicemen categories. Fhysicaily
Handicapped persons are also exempied from payment of fee subject to the
submissibn of prescribed Medical Certificate issued by a Govt. Hospital duly signed by
Chief Medical Officer.
PART - IV T
MODE OF SELECTION

The Sangathan will hold written examinations for the recruitment to the above
mentioned posts al Ahmedabad, Bangalore, Bhepal, Bhubaneswar, Chandigarh,
Chennai, Delhi, Dehradun, Guwahati, Hydarabad, Jabalpur, Kolkata, Jaipur, Jammu,
Lucknow, Mumbal, Patna.

2. The centres for the examinations as mentioned above aie subject to change al the
LoFor TG Timathsg Maths. Physics and Chemistry, discretion of the Sangathan . Every effort will be made toallol the candidates  the
' B.Ec or equivatent yualiiication from a recognized University. centre of his/her choice for examinatich However the Sangathan may at its
o Prcheienoy in 1eaching through Hindi and English media. . discretion aliot a different centre to the candidate when the circumstances so
Lesirable warrant. :
g ol Computer Apoliations. 3. The mode of selection shall include a wriiten test/ examination. professional practice
3. PRIMARY TEACHER ) tests, proficiency tests, and personal interviews.
PAY SCA As. 4500-125-7000 . . - 4. The written examination will be conducted in Wwo paris e one of Muluple Otjective
UPPER AGE LIMIT ¢ 30 Years ( as on 01.01:2004 ) Type and another of Descriptive Type: in e Descriptive Type examination. only
ESSENTIAL QUALIFICATIONS  + - pAbid o those candidates will be allowed to appear who qualify in the multiple objectve
Essentiai : LT type examination and no weightage of this examinatior will be given. The details
ary 1iass Kil) with 509 marks, A of both the examinalions are as under:- .
W Eacandary retaes X ae 8 B ar IsiStage - Muiupie Ubjective Exanination f; 2003
Y RIS “ugh Hindi and English med! T ]
Desirable . R R Post Difficulty | Duration of No. of :
~nowledge of Comuuter Agplicaiions. Level ! Examination !Questions !
RESERVATIGN - : = : o I !
“her2servanon of vacancics i 32, ST, OBC, Ex-servicemen :and Physically handicapo 1. Primary Teachers +2Level b Uz his, o 2 :
andidates wit be as pef rules of the Government of India. A person who has sefved in aj o ) i (830 s 1o 19.30 hits) i .
7R (whesher as combaiant o as a non-combatant ) in the Armed Forces (Army, Navy a 2, Jrained Graduate Teachers | Graduation e, 20
¢ be eligitie for reserzation for Ex-seriicemen. Hovevar, numbers i (T30 RS w1530 fusy
1 ; ' Post Graduation ! 92 hrs. ] 129

¢ Candwdates is inore on account of bavkiog of vacancies.

3. Post Graduate Teachers

V11430 hrs 1o 16.30 hrs) -

PART-1l .
ANTS '
cntiai reguirement of the post applied for and other conditi
t as on 01.01.2004. Belore applying they must ‘satis!

‘LIGIBILITY OF APPLIC
sappicanis mustiwhi
Tipulated.in s advernsy

The place of examination will be intimated to candidates separately. .
Stage il - Descriptice Type Examination (tw judge the subject competence)
To be held on 14" and 152 February 2004,

-

o a5 NG e SEa¢ ! i ificati i vari ! N '
emselves hat they poss s the essential quahllncatlon‘s‘p:e.scnbed for various posts. No Post ‘ Difficulty Level l' Duration of Examination |
Nty wilt be enteitaines. Tne prescribed essantial qualifications are the minimum: and the : ;
e Possession of e cama does not entitie candidates.to be set wtod, 1. Primary Teachers +2 Level i 03 hs.
~ - « ° * . . |
“&\”‘ LE\)(ATION . ’ T 2. TrainedGraduate Teachers Graduation 03 hrs, |
“aption i upper age henat will be as under : . 3. Post Graduate Teachers Post Graduation 03 hrs. ]

Ynta a madimuin f Five years in the case of SC/ST candidates.
P aximun of Thae years in the case of QGC can <!

ates.

IJp(o &_Maximum df Five years for persons who had crdicarily beendomicili:d
it the State of Jarnmu & Kashmi during 1 1,60 to 31.12 8¢ +2

ol Ten vears for women v - s © 5

A written test of 02 hrs. duration will also be held of all candidati.s who qualily the Ist stage
examination to judge their bilingual competence. The difficulty level of this test will be of

Level. :
The Sangathan may/ may not take any scrutiny of applicatians for eligibility {Jg{_pre the

N2 e S LENE Y P o S canrttibl e Navrmrammirm e
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TEENINg test elc. al thgir OWN f58 Iherelgra’.’ before éubmitling the applicatiors, the KX)

indidate must ensure that he/she fulfills the eligibility criteria as laid down in this
ivertisement. His/ her candicature  will be purely p:ovisional subject to eligibility
hg verfind afterihe tes: and’ or interview.

md»dale}.ho has beern aliowed 1o appear for the wntte:r iest ang/ orinterview, should
FRISYING hat he: sheis eligidle for appointment to 1+ post.

'€ Sangathan reserves the ehl to cancel his/ her candidatuig al any stage of the
lechon i it is ot as per the provizions taid down in this advertisement.

# decision of ihe Sangathan abouyt the mode of selection to the post and eligibity
1dons of the apphicant shalt Lo final and binding. No correspondence will be
RN 1 NS regary :

WENTS TO BE ATTACHED WITHTHE APPLICATION

1ossed Bank Oratt of Rs. 250/- (Two Hundred and Fifiy only) in favour of Kendriya
'yaizya Sangathan, payable z1 Mew Delhi.

- elEadiessed and sell stancg pos! card by affixing postage stamp of Rs.6/-.
sther document to be atlached.
ATEF %R_E_CEET_ML'EMMKQ
ANES FOR FILLING UP THE AFPLICATION FORM
-GE1RS MUSt il in the dprhcation form  publistied in Annexure to this
S ipay tibze it onginal or may get this form photocopied or typed
olscap size white paper (21 ems x 30 ¢me) in double space on one
T Lioer or on nriag application form 2nsuring that its format is
2 same as published by the Sangathan in this advertisement or may down
mine 3angathan website -_,_».'w,kvsangathan.org . While filling information
b7 inboxes relating to name, ¢ dress, father's name etc. one box should be left
ik between the names / words in block letters only. Anplication Forims wi""r;ol be
poiied by the Kendliya Vidyalaya Sangathan or Kendriya Vidyalaya (s). Il
sididates admitted to the examination will be sént Photo Admit Card permitting
‘N e lake the examination. No candidate will be purmitted to appear in the
irnination without the Admit Carg. : :
-feceiving the admit cards, candidites should veriy that the photographs, signatures
~ented on the appiication form and attendance sheer and printed on the admit
@ Jdiedentical and there is no variaticn ofany kindin the photographs and signatures,
Ny varialicr iz found in the siit:atures appended by hinvher at difterent places, his/
‘ candidature will be cancelled. :
€ application forms are to be processed in computerized '.Z;yslem. candidates should
£ speciai.care that entries mads in the.application form are cleat, legible and
nplete. The candidate will be solely responsible for ‘an;‘:. adverse decision on his/
“candidature due to illegible or misleading entries. Appixations which are illegible
e incempletely/ inconectiy filed, not accompanied by iae prescribed fee shall be
amatily igjected. ' o
2 candidates should note that 1.0 tequest for change ot s;.biect or Post or centre as
wated onginally by themn i the application form sh:l be entertained by the
Agathan under any circumstances '
e filling his/ner application form the candidate should carefully decide about his/
“chaice of the subiect o postar preference of the centie of the examination. If a
widate indicates fAMES ¢! meve.than one post in TGT/PGT or the names of
PO Lo e o U U Cd, G,

b -

INSTRUATIY

nan's

: 0eaAse “emmunication s reseivad by the Sangathan
S/ NErprenent employer, «ithnaiding the candidate from appearing in the written
nterview, his/ her application/ candidature will be rejecied.

Cled candidates will not be informed of the result individually for stage -1
mination but it wilt be available on. website www.kvsangsthan,.org on 20.01.2004.
sntment orders to the selectod candidates will be issued by the Sangathan,
Sangathan inay at its discretion recommend higher initial pay to exceptionaily
fied and experienced candidates, . ’
“assing in any form will disquality a candidate, o

cants must read the ‘Guidelines’ before illing up the Application Form and must
1@ that no_column applicable te_them is loft by !MMME@
nation furnished ther mwould bo used for deciding the Slighbiity and suitability
Fapplicants for being called for written examination/ interview. Applications
led correctly and not as per the ‘Guidelines' are liable 16 be rejected and the
af such rejection would he on the applicant(s). The Sangathan will not
1ain any claim for such rejection,

‘angathan may take up the verifization of eligibility of the candidate at any point
@ pr10r {0 or after the comipletisn of the formalities.  1f found not eligible, the
“4ature shall be summarily rejected. .

-angathan may at its discretion hold fe-examination as ‘and when necessary.
nplications roceived in time, will be acknowledged by returning the se!f-addréssed
rard attached. .

idates serving in any recognizad institution/ organizatio: autonomous body of
al Govt/Slate Govt. musi anoly intimation 1o his/ her Employer.

./ DA will be paid for appearing in the written'tests and inferview, .

‘ed candidates are liabla to be posled anywhere in India based upon the vacancies
dle in specific region. For teachers of Kendriya Vidyalaya(s), services are however
srable to any establishment of KVS in India or abroad, - -- i

£d candidates will be enttlcd to various allowances es admissible under the -
1 Govt/ KVS Rules. R
ed candidates will inilially be on probation for two years vhich is eﬂéndabls by~
zar, i necessary. T o .

um nuinber of vacancies for initiai posting are available in the Vidyalaya§ of
Eastern Region, J&K and remole areas of the couniry.

uest for change of place of posting will be entertained. s
ation should ONLY be submitted for the postto’::

KENDRIYA VIDYALAYA SANGATHAN
P.O.BOX 4624 ,
NEW DELHI-110 016

‘ations acquired by the candidates should be strictly in accordance ‘with the
ved qualifications and candicate should not seek cldim of equiva lggce of their -
ations with that of a qualifications as asked for. = o RS
'didate should not fill in the qualification in the application form for which they
/peared in any of the examination or whose sul awaited/ withheld/ not

Applications have been invited only for the post uf Post Graduate Teachers,
Trained Graduate Teachers and Primary Teachers.
posts may not be submitted. '

Applications for other

#xi) Since Stage ~ 1, Examination for ali subjecis of Trained Graduate Teachers arc !

all subjects of Post Graduate Teachers wili bé held simuiianeously on 21.12.20¢3
at two different times, therefore, at the nicst the candidate can apply only
for one subject in TGT and one subject in P3T category. However. in such
cases candidate wili have to fil} Up twe sepuraie icrms one for TGT subject and
one tor PGT subject.
«xil) The candiates who do nos recetve their Admit Caru for 15t <rage caannnstion may get
i touch with the Assistant Commissioner of the Regivnul Office of Keadrivy
Vidyalaya Sangathur at the aforesaid stations [o which thy cendidates have opted in
the application forms alongwith proof of ihyir having ‘appied for the post on 24
‘December, 2003 between 11.00 AM 10 3.00 PM, Provisicna: Admit Cards wouid be
Issited to such candidates. The caudidates may alio inform  KVS ty ' e-maii
coe@kvsangnthnn.org along with their name, fuilicr’s ‘name. date of birth and post
applied and subsequently may  colject their duplicate zimit card on 20.12.2003
between 11.00 AM 1o 3.00 PM from concerned Regionul Office KVS. However it

may be made clear (hat without admit card no candidute will be permitted 1o enter the
examination hall,

SPECIFIC INSTRUCTIONS FOR FILLING THE APPLICATION FORM
POST GRADUATE TEACHERS
Post Subject Codes

m PGT(Hindi) [I]:?j

PGT (English)

FGT(Physics) PGT (Chemistry) '::0 e ]
PGT(Economics) 0 PGT(Commerce) 0 6
FGT (Maths) KNER 'PGT(Biology) FT_E
FGT (History) o[ 9 PGT (Geography) |1 0

TRAINED GRADUATE TEACHERS

Post Subject Codes
ET[ ] TGT (Hindi)
(T3

TGT (Engiish)

TGT(S.SY) 76T iScience)

e [ i S
TGT(Sanskrit) (o T s ] TGT(Maths} (o] 5
Foc ki PRIMARY TEAGHERS
fear [ 2 [V

1
Subject offered Gode ( refer coloumn'ne. 12 ot the anplication farm ) ¢
subject combinations -

(1} Plus twor/ Higher Secondary/ PUC/ Intermedia... ¢ Class Xn )

Ui, Physics, Chemistry, Mathernatics ‘,ioz‘ Physi s, Chermistry, Botany/Zoology
0. Chemistry, Botany and Zoology 04, Physics, Botany and Zoology
08.  Social Sciences (having at least two subjects out of History, Geography, Economics
and Pol. Science). ’
18. Commetce/Accoun:ancy/Buséness Studies
99.  Others v
(2) Graduate degree
: 01.  English Literatute as one of the main 02,
subjects. . subjects.
193, __Chemisiry, Botany and Zoology | 04.  Physics, Botany and Zoology
05.  Physics, Chemistry, Mathematics 06. Physics, Chemistry, Botany/Zoology
07 Sanskrit literature as one of the main subjects.
08.  Social Studies (having at least two subjects out of History, Geography,
Economics and Pol, Science). Of whichone must be eithef History or Geography.
29. B.A. (Hons)in History/ Geography/ Economics/ Poi. Science as a major subject.
18. B.Com./B.Com(Hons)
99. Others
(3) Post Graduate degree
10. English
13. Electronics
16. Chemistry
19. Applied Economics
22. Mathematics

Hindi Literature as one of the main

11, Hindi

14, Applied Physics

17. Bio Chemistry

20. Business Economics
23. Applied Mathemalics

12. Physics

15. Nuclear Physics
18. Economics

21. Commerce

24 Botany

{¢5. Zodl6qy ] ~ 26. Life Sciences 27. Bio Sciences
28. Genstics 29. Micro Biology 30. Bio Technology
- 81. Molecular Biology 32. Ptant Physiology 33. History
34. Geoyraphy : -
EX4MINATION CENTRE CODE - ‘OR STAGE - | EXAMINATION
Rangalore 01 : Bhopal - = 02
. -&honnai 03 Dethi 0s
Tuwahati 05 Kolkata 06
Lucknow 07 Mumbai 08
Ahmedabad 09 (Bhubaneswar " 10~
Chandigarh R Dehradun 12
‘tiyderabad 13 Jabalpur 14
Jaipur Y Jammu 16
Patna 17
EXAMINATION CENTRE CODE - FOR STAGE - Il EXAMINATION
Bangalore 21 Bhopal 22
Chennai 23 Delhi A 24
Guwahati 25 [Kelkata™ ~ 26
Lucknow 27

Mumbai 28 )
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SUBJLLT  GPFER OF PROVISIONAL APPOIMTMENT
ON CONTRACLY TO THE POST OF por(vistory)

With rezfer’snceix to his/her apphca*:oq tor the ebove post

Smt./¥m./She _Gangaram Meena ; g &m..( by informed

o T - _
that he/she?has’ been seiected for appointment on pmvw*cnw basis
against the post of PG’I‘(HiQtory) _..inthe Kendrive Vidyaiaye

Ssngathan inthe-pay '»'cc le of Rs. 500-200-10500/-

and povfed a* i\cndr"ya Vidyalaya Missamari . iy
S

employees. This offer of appoirtment is subject 4o the candidate

;t\“.»l‘d 1

oy ¢ Civil Surgeon,  This provigional  anpoirtment ot

.’jhri/Sm?/?ﬁumcriw g{nga{z{m Meena | _in ¥he

powt ot PGT( -13"'-01':3’) i euk iect To the cuvcome ok

: 'M'm**/r:er:cts;s:sc:m-’r":.*:mr***:mc.c%*fon‘:s/ﬁn m:;" of the  enouiry
Lo

Te o monduct  detailed  enguiry  into <he *:.w:e:e,-v:*uwn ctiontec
( B :

oy 'chcmyo Vie yﬂ?ayé Sergathan  for sclection of candidates

for *eachers by cmpfoys,.g prIVEYE agency ard give,  intep-ain

rerert/ cenciugion/ recomimendation/ féné‘:nq_-, ‘ooagcertorn ag o

wnethes  gny C‘O“G"E’G“Z NaY Pooeivec am Undue adventege

Lo i oY RrOmeoee criotted oy Lengoive

liand other bene Tits. in addition Yo his/her

Ry admx:;:aéb!e *te the. Kendriva Yidyeleya Sangaihan



TS

‘@f{d)fagg;ya Sangathan for +the seiection and recruitment of

LN » ¢ A
Tzachers for the year 200400

-~

This provisional appointmaent is for o period of one year
or conclusion  of enquiry givirg its repert whichever is earfier
Lt is clarified that this provisional oppointment is purely
temporary and will not confer any right for regularization,
seniority efc. except in accordance with the terms and

conditions herem

In case before completion of the said enquiry, the
period of one year expmes this provisional appointment may be
renewed by the offeree and +he .dsscrﬁe‘hon to continue purely
vests with ?he offeree. I

In case, the enquir Comm!ﬂ'ee upholds  his/ner
selection, the present pr'ov:s, nal appowﬁ*men+ vill be deemed
os appointment letter on re wufer! basis w.c. ¥ the date af
joining of the appointee. |

In cose  the 2 wiry  committee gives &
.r~zmr*?/»:omiusion/recommemf&Hons/ffndings thet  his/her

seiection has not been carri . out in accordence with +he
eigction procedure, then the present offer will be withdrawn

However, he/she will be givew ~elaxation of one Year's age and
will be deemed eligible o hca"‘mtpa*ﬁ"e in the next selection

o o~ el
crocess therzafter

in case the enquiry cor ittee upholds his/her selection
he/she will be on probeticn w2 £ the date ¢f ioining For
veriod of two years which ray be extended. Unon successt:
completion of probatien he/she will be confirmes in hig/he-

- ) | Lre |, LS S e o am
& 1ome oy BE Ve ”L"E"'f""’\”_'i \.v :““YQ::‘( W SROPSTTOGT -
¢ -
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wrzniadility of permanent voooweios
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o rasult of medicel test, she will be declored temiporariy
unfit and the offer of oppointment would be #reated cs
withdrawn for the present. However, her appointment would
be kept in abeyance until her confinement is over or corclusion
of enquiry whichever is earlier. She would get herself
medically re-examined six weeks after the dote of delivery
end her appointment would be subject to produc?‘on of medical

fitness certificate from a Civil Surgeon. She would indicate
when her delivery is expected and also should indicate the
date of delivery socn after it has taken place. In cese, the
candidate fails fo comply with these instructions her

;

candidature would not oe  considered and no
correspondence will bz eniertained in. this regard from her

On production of medical fitnzss certificate, she wili be
appointed o the seme post.

N N T i ! ; - & N S PP L S an AR
= PNU AU W D Damiigi o Fas Tirgd Jomntpc Yne DonasT
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cwelntment and thereefter, win

\ .
< T [l ade X ERNTY
ERE 4 rh o - ¥
o/ g e 3~ ! R R, o fds ey F e gy 1e
g/ she iz contirmed tho vices of the appeintes -
i { y FO , N R : T
RN ‘,* Uf i Qy one monton s o ¥ Cooon either sige W 'qu":.u

reasen baing assigned, 4w the ap

e services of

.

nowever, reserves the righy ¢ rermine
cppointee before expiry of .« stipulated pericd of notice
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Torothe veried of notice o 1 Liexonired portion thereol
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5 Other terms & conditions of service governing the
Gppointmient are same as laid down in the Sducation Code for
Kendriya Vidyalayas as amended from fime o time. Since Tor
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme
has been_ introduced with e7fect from 1.4.2002 Joining the
above scheme is compulsory

€. "The appointment iz provisional as sﬁpuia’red in Para-i
and.is subject to the Schedule Caste/ Tribe certificate being
verified through the proper channel and if the verification
reveals that the claim to belong to SC or ST as the case may
be, is false, the services wili be terminated forthwith without
assigning any further reasons and without prejudice to such
further action as may be token under the provisions of the
Indian Penal Code for producrion of false certificate

7. In case of any dispute or claim against the Kendriya
Vidyalaya Sangathan, in resszct of service or any contract.
arising out of or fiowing from this offer of appointment the
Courts of Delhi clone shali heve jurisdiction.

N

8. If he/ she acceprz re offer on the terms and
concitions stipulated he/ she would send his/ her acceptance
immediately to this office o veceipt of this memorandum and
join the Kendriya Vidyaiay: mentioned overleaf. Necessary
proforma for the purpos: of forms are enciosed herswith
which should be submitted t¢ the concerned Pm’ncipal,_ affer

getting the same duly completed in all respects. This
acceptance shoula reach fhe undersigred in any case by

14-0272005 | If the offer is not accepted by tne saqid
date or after acceptance i ¥he appointee does not report for
duty  af  the  above  sawmed Kendriya  Vidysisys &y

22-02-2005 ., this offar of appointment will automatically



stanc  concelied  and  ne  Furthen correspondence  wiii ‘e
eznvertsging ot POy OB “"’/ 'w:;__

g Suppression of ars intormotien will be considered o Moo

offence for which the nur hment may extend to dlS””l‘.‘.S\,i
from the services

A L R S o . apr bl » e
AL Re/sne il noT reguest for transfer within 03 vears o

5?25"5‘50.5 cv'mn'"ﬁ.?menf, i +his s fep Qf ppovfgional qppo{qum:gnf‘ i

deemed o3z regular oppeinteent He/she is liable *0 bhe

ronsfer red_anywhere in LIneti

11, He/she will be eligible ~or the New Restructured Definec,
contribution pension system iy as c;rculafed by KVE (HQRS)
vide  circular  No.2- 17/2003-04/KVS  (Budget)  daies
08/12'0"’ 2004 and F, 2.17/2003- O4/KVS(Budg?ﬂ dated

Pt A ’)ﬂ(’i[
y‘.-b..,,l‘..a\a./ . [\_\_' .

( Ues N KHAWAR}:,Y )
ASSISTANT CO ONMMISSIONES
Cnel e Dove '

Vo

AGangaram Meena, PN=54,
"¥rishna Nagar Colony,Gopalpura by pass

CTadipur{Raiy e ~3—»o-2-~~-o15_._._,. _ N .

- - PR
TN F S R

-~ T R Y T o PRV INU S Mt -
[{%e) - "‘f’ PAITTRY O TG Ty
LN

Lo The Principai, Kemd Vidvalaya - BN EIRCATE.

n /St /f‘:.m._________*_;—:w_w_, accepts the  offer o
o.ppos'n‘?mem‘ he/ she shoulii de relieved immediately with +-
instructions to join his/hir mew post under intimetion +o Py
Sangathan.  If the appoine is not working ot bresent in hi-

Vidyalava, fthis memOr"nn"i'-W\ ey be sent e the rAnsD
Vidyaiaya {or?nwx th uncer 1+ sqtion to the Sangathen

-
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ot certificotes ete
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Articie 49(1) of Educa+ion Code for Kendriya Vidvaleyes  The
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COANGIGCTE D2 gliowed O gt his/ her duties oy grrer

c
erification of original certificotes, ond on submission of
requisite forms/ statemenss duly completed in a!f respects.
These appeinted under SC/sT quota may be allowed: to join
cuties only on production of original certificate mentioned in
vara & of the order. They sre alse requested +o check +h
originai certificetes in respect of the qualifications of +h
ppointee empleyee and satisty themselves thot the appointee

possess requisitz  quaiificeti-n for the bpost he/ she is
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. Aticle 57 o Atlicle 51
Promotions effected on the basis of the consolidated

select list will have only prospeclive effect, evenin ¢ases
where the vacancies relale to earlier years,

Article 57. Foreign Service Terms

.., The Cenlral Government employees or State Govt. employces,
- appointed on deputalicn on foreign service, 1o posts in the Sangathan,
“will be governed by the terms and conditions of depulation as agreed
to by the parent Department and Sangathan. |

: Article 58. Jurisdiction

In case of any dispute or claim arising as a resull of
employment under the Sangathan, the Centrat Administrative Tribunat
alone shall have the jurisdiction.

(@2}
J
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KENDRIYA VIDYALAYA SANGATHAN
REGIONAL OFFICE : GUWAHATI :22.

No.F. 8 VPGT(History )/ 2005-KVS(GR Y \9 \,\% ¢« Yo Dated : 27-01-2006

With reference to this oftfice letter of even number dated 02-02-2005 vide which you |
have been offered provisional appointment on contract to the post of Post Graduate Teacher
(History) as per terms and conditions mentioned therein. Accordingly vou have joined your
duties on 19-02-2005 at Kendriya Vidyalaya, Missamari.

The period of said provisional appointment is extended upto 30% April,2006 or
conclusion of enquiry giving its report whichever is earlier. Other terms and conditions of the
provisional appointment will remain the game as mentioned in the letter referred above. This
extension should be understood in the context in iv_ilich it is made and by this extension the

provisional contract employea does not get any vested tight to claim for regularization in KV

yLD

( U, N. Khawarey )
Assistant Comm issioner

This is subject to further modification with regard to extension of time, it any.

r

I'e ~
A G.R. Meena, PGT (History),

Kendriya Vzd}fala) a,
- Missamari.
Distribution :-

r

i Principal, K.V, Missamari with the instrction to deliver the letter to the -ndmdna-
by ebtaning receipt of ihe same.

2. Deputy (I‘ommissioner (Admn.), KVS (HQ) New Delhi.

e
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F111/2008-06-KVS/Estt-1 Dated: 27.4-2006

The Assistant Commissioner

.Kendriya Vidyzlaya Sangathan
. All Region Offices.

‘_"
".‘(
'l

l

Sub: Offer of provisiouel uppointment wi contract w the post of
POT/TGT/PRT.

SinMadam,

-In continyation to this office letier of ever number dated 13-
11-2006 1t is to inform you that it has been decided by the
competent authority that the périod of provisional ppointment on
contract to the post:of PGT/TG1/PRT eppointed m the vear 2005
on direct recruitment basis Jbe extended up to 30" June 2006 or -
..+ conclusion of enquiry giving its report whichever is carlier. Other
.o, terms and conditions of the offer issued to the candidates will
remain the same. Youare therefore requested to take necessary

oA

S ey

ks 3
. ey

L@l action in the matter accordingly. The text of the memorandum to be
A
: I B issued to the candidaics is enclosed herey ith,
TR
i .
(T S
. Youws faitifully,
A .
i . ( Pragya R icha S Vasiava)
il Jount Ccnn.;l:y:.u,u‘.u(;\-_Lmh)
Yincit Ax above.,
! ) ¢




The Kendriya Vidyalaya Sangatnan (K.V.5.) is an aulonomous organization under the Ministry of
Hunan Rescurce Developmeni, Govt. of India. K.V.S. intends 10 recruit Post Graduate, Trained
Cuate and Primary Teachers for ils schools spread all over India. Applications are invited in the
nrescribed lormat (as per annexure enclosed) from Indian Nationals for recruitment of teachers in
KVS for the ywar 2005-20086 for filling up of vacancies (eslimaled to be more than one thousand)
and for drawing a panel of candidates. The etails of the post and eligibility criteria etc. are given
below: - .

PART - [ : DETAILS FOR VARIOUS POSTS ]

A. POST GRADUAYE TEACHERS
PAY SCALE: Rs. 6500-200-10500
UPPER AGE LIMIT: 40 YEARS (as on 01.01.2005)
ESSENTIAL QUALIFICATIONS :
i) Two years iniegrated Post Graduate M.Sc Course of Regional institute of Education of
NCERT in the concerned subject with atleast 50% marks in aggregate or Master's
Degree from a racugnized Univarsity with at least 50% marks in aggregate in the follow-

ing subjects: -

S.No.[ Name of Post ] Subject(s)

a. | PGT (English) English

b. [ PGT (Hindi) Hingi

C. PGT (Physics) Physics/Electronics/Applied Physics/Nuclear Physics

< PGT (Chemistry) Chamistry/Bio Chemistry

PGT (Econornics) i Economics/ Applied Economics/ Business Economics

' PGT (Commerce) || Commerce with Accounling / Cost Accounting / Financial
| Accounling as a Major subject of study. Holder of degroes of

M.Corm in Applied / Business Economics shall not be eligible.
5 PGT(Malhs) Mathemalics/Applied Mathematics

h. PGT(Biclogy) Botany/Zoology /Life Sciences/Blo Sciences/ Genetics/ Mi-

o Biology/Bio- T Molecular Bio/Plant Physiology
provided they have studied Botany and 2oology at Gradua- |
tion levet N

L "PGT(History) History

j. - PGT{Geography) Geography

1} B.Ed. or equivalent qualification from a recognized University.

i} Proficiency in teaching through Hindi and English media (will be judged by way of descriptive

ype written examination of +2 standard).
Desirable: Knowladge of Computer Applications. '
3. TRAINED GRADUATE TEACHERS

PAY SCALE: Rs. 5500-175-9000

UPPER AGE LIMIT: 35 Years (as on 01.01.2005)

ESSENTIAL QUALIFICATIONS:

i) Four Years Integrated degreq course of Rogional Institute of Education of NCERT in the
concemed subject with at least 50% marks in aggregate; or Second Class bachslor's
degree with at least 50% marks in 'he concemned subject(s) and in aggregate including
eiective and far.guages in the comsination of Subjects as under:

A

his/her employer to the effect that he/ she is 2 Govt. servant as on the date of advertiserment.
(h)  Upto a maximum of 10 years in the case of Physicaliy Handicappe
EXCEPT PHYSICALLY HANDICAPPED CANDIDATES, ALL THE CONCESSI)INS MENTIONED
ABOVE WILL BE CONCURRENT, THAT IS, IF A PERSON IS EL!GIBLE FOR MORE THAN
ONE CONCESSION, ONLY ONE OF THE CONCESSIONS OF THE HIGHE:HT PERMISSIBLE
LIMIT, WILL BE GRANTED.
FOR PHYSICALLY HANDICAPPED, IF A PERSON BELONGS TO SC/ST, HE/SHE WILL BE
ALLOWED 15 YEARS i.e,10 YEARS FOR P.H. AND 05 YEARS FOR SC/ST.

S

l PART - Ill : HOW TO APPLY AND EXAMINATION FEE/APPLICATION FEE. . %,

i Application must be submitted in the prescribed format published in Annesure of this
advertisement. The application format can also be downloaded from the website of the
sangathan vwww.kvsangathan,nic.in

i Candidates desirous 1o apply for more than one post should submit applications for each post

. accompanied by the prescribed fee and necessary enclosures for each post in separate
. envelopes. .

iii. Applicants cannot apply for more than one subject in each category of Post (P.G.T/T.GT)

iv. Envelope containing the application must be superscribed in bold letters as * APPLICATION
FOR THE POST OF { PGT/ TGT / PRT) in (name of Subject).

Ouly filled in application must reach at the following address latest by 25-03-2005,
' KENDRIYA VIDYALAYA SANGATHAN =
) POST BOX NO.4624
NEW DELHI-110016.
EXAMINATION FEES / APPLICATION FEE

1. Candidates will have to pay a NON-REFUNDABLE APPLICATION FEE OF Ri.300/- hree

Hundred _ only) by Demand Draft oaly in favour of 'KEHDRIYA VIDYALAYE'S THAN'

payahigait Now DEIhi along with his/ her application. The fee sant through IPO/ Money
Ordek’ (Mssed Cheque/ Currency note or the Treasury Challans etc. will not be o~
cepted the Sangathan and such applications wiil be trested as hsving basn ra-

- celved without fee. Separate fee Is to be paid through separate bank draft for sach
post applled. N

2. The refund of the fee will not be allowed in any case

3. The bank draft should be valid for at least 6 months from the ate of puslicauon ¢t this
advertisoment. In the case of local pay orders issued in lieu of Donnand Draft, the validity
should be six months or threa months as applicable. .

4. No fee Is required to be pald by SC/ST/Ex-servi gofi y Handicapped

are also pted from pay: of fee subject to the submission of photocopy of the
proscribed Madical certificate Issued by a Govt. Hospital, duly signed Ly 'shie! Medical Officer,
Similarly, the candidates from SC/ST/Ex-Servicemen categosias should niso enclose a photo-
copy of certificate issued by competent authority. In the absenca of sush proof and i no fee
has been paid, the application will be rejected on the ground of “fee not paid™. No correspon-
dence or proof sent later will be entenained. .
eyt . — -
. AND=¢$CHENE;°F,_EXAMN,A fees :
. The Sangathan will hold written examinations as per scheme of axamination given below, for
thé fecruitment to the above mentioned posts at Ahmedabad, Bangalore, Bhaopal, Bhubaneswar,
Chandigarh, Chennal, Delhi,' Dehradun, Guwahati, Hyderabad, Jabalpur, Kolkata, Jaipur,
Jammu, Lucknow, Mumbal and Patna.

2. The centres for the oxaminations as mentionad above are subject to change at the discretion
of the Sangathan. While avery.effort will be made to allot the candidates, the centre of hishar
choice for tho-examination, the Sangathan may a its discretion allot a different centre to the
candidate in case circumstances so warrant. No request for change of examination centre
once allotted will ba sntertalrn,d and the candidaty will have to appear at the allocated centre ay
his/her expenses. X

3. The mods of solection shali inciude a writien tast/ axaminaton, profice ncy test and perspnal

P}
Y

4. The written examination will be of two types i.e. Objective type and Dascriptive type. Paper - |
(General Paper) will be contalning 120 Objective type questions with four multiple choice
answers in the subjects-iike General English (30), General Knowled(je/General Awarenass
(30), General Intelligence/ Reasoning (20), Numerical ability (20) and Teaching Aptitude (20).
The duration of the paper will be 2 hours. This examination will be immediately followed by a-

S.No.| Name of Post | Subject(s)
a | TGT(English) | English as an elective subject at Degres level Interviow.
b | TGT(Hindi) [Hindi as an elective subject at Degree level
c [ TGT(Sccial Studies) | Any two of the following : History, Geography, Economics
and Pol. Science of which one must be either History or
Geography
c. TGT(Science) Chemistry, Botany and Zoology
2. TGT(Sanskrit) Sanskfit as an elective subject at Degree level

i. TGT{Maths) Maths with any two of the following subjects: -
Physics/ Chemistry/ Electronics/ Computer Science/

Statistics

B.Ed. or equivalent qualification from a recognized University.

Proficiency in teaching through Hindi and English media {will be judged by way of descrip-

live type wntten examination of +2 standard).

Desirable:  Knowledge of Computer Applications,

PRIMARY TEACHERS

PAY SCALE: Rs. 4500-125-7000

UPPER AGE LIMIT: 30 Years (as on 01.01.2005 )

ESSENTIAL QUALIFICATIONS .

i) Senior Secondary (Class XIl) with 50% marks. R

iy JBT - after Senior Secondary (Class - XII) or B.Ed or equivalent or B.ELEd.

iy Proficiency in teaching through Hindi and English media (will be judged by way of

descriptive type written examination of 10th standard).

Deslrable: Knowladge of Computer Applications .
ESERVATION
ne reservation of vacancies for SC, ST, OBC, Ex-servicemen and Physically Handicapped
indidates wili be as per rules of the Government of India. A person who has served in any rank
+hether as combatant or as a non-combatant) in the Armed Forces {Army, Navy and Air Force)
Al enly be eligible for reservation for Ex-servicemen. .

PART - Il : ELIGIBILITY/AGE RELAXATION

LIGIBILITY OF APPLICANTS
i applicants must fulfill the essential requirements of the post appiied for and cther sonditions

D iptive Test of 1 {one) haur duration i.e. Paper - ii conlaining qu:stions in English ang
Hindi languages to test the bilingual competence of candidate. The totat Buration of Paper-t
and il will be three hours.

There will be another Descriptive Type Test of three hours duration i.e. paper - i}, which will be
held in the second shift containing long and short quastions pentaining 10 SubjecVPost for
which a candidate has applied. The candidate will be raquired to answer these questions in
descriptive manner.

Itis essential for all candidates to appear at all the examinations as per above delails. In case
a candidate is found absent in.any of the tests, his/her answer-sheets will not be evaluated.
For the evaluation purposes "no.npgalive marking will be given. The Scheme of written
examination is as undery = SO i
SCHEME OF WRITTEN

ATION FOR THE POST OF PGT, TGT AND PRT |

pulaled in this advertisement as on 01.01.2005. Before applying they must satisfy th
=l Iney possess tha essential qualifications prescribed for various posts. The applications of
-se candidates not fuiilling the essential qualifications and other requirement will be summarily
.=Cled and no correspondence will be made in this regard.
GE RELAXATION
-axalion in upper age fimit will be as under:
Upio @ maximum of Five years in the case of SC/ST candidates
Upto a maximum of Three years in the case of OBC candidates
Upto a maximum of Five years for parsons who had ordinarily been domiciled in the State
of Jammu and Kasimir during 1.1.80 to 31.12.89
+ Uplo a maximum of Ten years for women candidatss.
Upto a maximum of Five Years for Govt. servanis/KVS regular employees. .
Anex-sarviceman who has put in not less than 06 months continuous service in the Armed
Forces {Army, Navy and Air force) shall be aflowed te¢ deduct the period of such service from
us actual age and «f tne resuliant age does not exceed the maximum age limit prescribed for
the acst by more than 3 years he shall be deemed to satisty the condition regarding age limit.
Taus 1 applicabie for the posis of Trained Graduate Teachers and Primary Teachers. For
wie post of Post Graduate Teachers, the above will not be applicable,
Jule amaxenum of 10 years in the case of SC/ST candidates and 8 years in lhe case of
0OBC candicates serving as Govt employess in accordance with the Gowt, of India instruc-
rons. An applicant claiming age relaxation under this para should produce a certificate from

. |SL |Name | Date of |- _ Timings _ ubject(s)] Total]¥
-|Nolof Post| Expm:* =7| Papel C i 6 [Marks)
{1 [PGT ] 21/05/2005| Objectiye™ |iPost? - 0900-1100 hrs|. 11 | General. | 120
C U | Graduation ) . Paper -
Descriptive| +2 Level [1100-1200 hrs'{ Il |Languags | 40
Proficiency
Descriptive| Post 1400 - 1700 hrs| Il | Subject 120
Graduation Paper
2 |TGT 22/05/2005{ Objective. | Graduation 0900-1100 hrs | General 120
< i Paper
ul Descriptive; +2 Level {1100-1200 hrs | il [Language | 40
. | Profici
Qagcr:nge Gradudtiorf 1400-1700 hys |, /Il [Subject | 120
. R : 'i.‘j_Pv FS A PR | Paper - B
3. {PRT 23/05/2005 2, Level _10900-1100 hrs |’ ! General 120"
. ) | Paper
Descriptive| 10th Std. {1100 - 1200 hrs| |1 [Language | 40
. . Proficiency]
Descriptive| +2 Level [1400 - 1700 hrs| 11} | Subject 120
b 3 P - Paper
The above schema of examinatioRewill ramain‘unchanged.eicept change in. the ordar of date(s)

" effort will be made to conduct the'

5. The candidate's performance i

for PGT, TGT or PAT which may.be changed depending - ‘upan number of candidates. While
ination In’ * order.of " dates . mentioned above for each
VR dpnagidates ot sondug of doxe ‘!pal,ﬂ?rm_onPG'T. TGT
[siraivasreasonst: { hoiding:the
easnst angos i
10 RIS CRATIolba 85 e ’
it A0 BN e i 5 RN
Paper-t will be evaluate‘& first’and basad on the marks ‘secured
and merit ranking secured by candidate, upto a cut off percentage as declded by KVS, the
descriptive answer shaets of Paper Il and Paper Iii will be evaluated further in respect of only
those candidates who are shorlisted on the-basis of;Paper - 1. Howsver the marks secured by
- these shortlisted candidates in:Papet | will not be inciuded for the finat merit ranking. While
processing the final results,.o g ncluded who have ‘obtained a pre-
¢ 111 Only thése candidates will be
——Continyed

eategory, there is ‘a possiblty $h
and PRT may change due 10
tion for these posts will be indica

53
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s 40 the perfoimance (above cul
o and Papar .

spniications 1 determine eligibilty of
o cardhdate has o atiach allested copies
icaory elc. for determining eligibitdy.
tiny. a candidate is allowaa to appear ai
aw 2 such candidate does not tulliil any
» wilt criomaticaily be treated as carcelled

T cangt for e Inddeicw who have sacued i
cifercentage) in both the descri

The Sangathan will make preiiminany
candicas before the Writtea Tests. For tivs puifes2
of quutification certificaies. mark-cheets, caste.
Howiver, it Case even at the time of preliminary

of the kst down selection Gitena, histhet Gar,
even aler giving letter of appointment. Theralor
du must ensure that he/she fulfills all the efigittily Sriteria as 1aid down in this advedisement.
14,/ her candigabure will be purely pidvisional subject 10 cligibility being verified again after the
teat sl or intervicw.
Canhitate who has teen allowed 10 appear af 1he writien lest and! or interviews, °hculu nut
eeswne that he! she is ebgbie for appointment 10 e post.
‘he Sangathen reserves the fighl to cancer his/ hxr candidature al any slage of lhe >e!echon
i & is mot as per the provisions Laid down in this advarisemoent .

7. The dedsion of the Sangathan about the mode of seiection Lo the post and chgm-my conditions
of the applicant shas be final and binding. No cancspondence will be antertained in this regard.

GOOVSENTS TO BE ATTACHED W THE APPIICATION

1. A Bank Dedt of Rs.300/- (three Hundrdd onty) ir- favaur of Kendriya Vidyalaya Sangathan,

payable a2 New Doti.

; : of alt the ed wal qualiiw ticns, mark-sheets, date of birth, caste/

i category sub-gategory, experience etc. duly taggyec with application together.

3. Ono seif addressed and seif stamped Post Card by affixing postage stamp of Rs.6/-.

-LAST DATE FOR RECEPT OF APPLICATIONS : 2:#.03.2005 -
Cand st send 2pp by ordinury post sinea applications sent by Regd. Pest/Courier
are mmzued al Post Box address. KV3 will not be msponsble Ior epplications sent at any
cmmmdmthVSdﬂ)nrsumbyhandm. h . Car are advised to send
mwmnmmemum‘ Y, lnsuchamunncrmam\asarmmadws
beture e stpulated due (or receipt of ication. &imilarty, those sending application through
-_umerannmi should also ensure that the-application ttorn the employer is sent ‘well in time so that
the sxae is recoived by the fast date. Sangathan will r- accept any application received after the
‘mmm-ﬂmadym,eam same. Post olfic hags boen given instructions not to' accept
mwﬁhﬁmaﬁaﬂnl&d&m Such applicaticns vii! be te-di d by Past Office at the cost
- and rik of applicant. - KVS will not entertain any com.mcndcnce from such applicants and their
,pp&:.:rms «if not be d under any zes even if proof of despatch is shown by
- & candidate. KVS will not be responsible for any delay an the part of candidate/post omee ’

ﬂmdw Tholoﬂowmgamlmbroad(' of rejecti ‘of L

candickamn:

[0} NcHeunpt of lee with appcation in the manner Jesired (oxcept exen‘pled categoty) .

(i) MNon-receipe of any of the documentary proof in the fm of auc'(cd phOlOCODleS of qualification,
- maskechects, other cedificate elc.

(%) Nen-recogt ol c.‘me cemﬁmld.-ubcalcgory certicate, wharaver apphcable

{iv) Not ¥ d quaification uyto cut off date.

{v) Not fullling any of me h:d down eﬁgvbtlily ‘criteria Ly éut off date.

) hication not i on proper format.

GUIDELINES FOR numc UP THE. APPLICATICIN FORM :

7) ' Applicards mast read the ‘Guidalines’ before filling up the Application Form and must ensure

that nc column appiicable to them is left blank or wrongly filled as the Information fumished
| thewein would be used for deciding the eligibility anc! suitability of the applicants for being called
- Wi witien examination/.fnterview. Cofrect name o the course/degree must be written vith
praper nananciature. Applcations not filled cotrsctly and not as per the ‘Guidelines’ are fiable

© be rejected and the onus of such rejection would be.on the applicant(s).

o 11407 in the spptication foum pusiiad in Sanexure 0 this cdve iispment and
may udter i i original or may got this form phoioc? sied of typed neauy in footscap size wile
paver £21 G x 30 ums) in double spac: on one e of the paper or on printed 1pph.abcn
tutm enswing Mat its ormat is exacily’ the samw as publi by the galhan in this
,am:memenl or may downioad from the Sungatha.i websile www.kvsangathan.nic.in . While
filing intonmation in lock leGiers in boxas relating to rame, address, lather's name elc., one box
should be left biank betwewr the namas’ woras, Ag-dication Forms will not be supplied by the
Kendriya Vidyalaya sangainan or Kendriya Vidyalaya (s).

L; The apglicason forms ma to be prosessed in com;.lerized sysien:  Candidates should take
spectd care Al ¢n iade & agphcation are clear, legibie and complete. The
candidate ailt 0C STy :n.spo«‘>:uto tor any advers- decision on his/ her candidature due to
segtie o musieading emiries. Apphcations which a.. illegible or are incompletaly/ incoriectly
tifed or not accanpanied by the prescribed fee shudi be summarily rejecled.

The candidates shouid note that no request for change of subject or Post of cenlre as indicuted
onginally hy them in the application form shall be 2nterlained by the Sangathan under any
circumsiances

White figing his/her application form, the candidaie: should carefully decide about, his/ her
chwice o the subject o post or preference of the centra of the examination. [t a candidate
inicates e names of moce than one post in TG1/PGT, his/her appiication is liable to be

ofa

~)

v)

vi}
" in the applicajion form. The codes for various posis/ subjects/ centres of examination are
geen below: - . N
POST GRADUATE TE/.CHERS
Post Subject Coces

'PGT (Engfish) NN PGT (Hindi) A
PGT (Physics) KRR PGT (Chemistry)
PGT (Economics) 01s] PGT (Commerce)
PGT (Mamhs) PGT (Biotogy)
. L ; , ! /
PGT (Hisiory) 19l PG (Geography) [ 2] 0]

TRAINED GRADUATE TEACHERS
Post Subject Codis
TGT (Engtish) 2 TGT ‘Mindi) 2Tz
TGT (S5} {273 TGT (Science) {21 4]
TGY {Sarsisis) 2 [s] TGT (Maths)
, ) - PRIMARY TEACHEIS
PRT: S

Subject oftered Code (refer column no.12 of the application form) for various subject
combinations:

{1} Plus tuad Higher dary/ PUC diate (Class Xti)

01 | Prwysics, Chemistry, Mathematics 02. ¥Physics. Chemistry, Bolany/Zoology

3. Chemiswy, Botany and zoclogy 04. Fhysics, Botany and Zoology

U8 Sadd Saences (having at least two subjects out of History Geography, Economics and Pol.
Science).

18. G Accou y/B Studies

99. Othess

(2) Graduatn degree

- 01, Engish Literatire as ane of the main sub,ectsoz Hindi Literature as one of the Subjects
03. Chemistry, Botany and Zoology 04, Physics, Botany and Zootogy
05. Physics, Chemisuy. Mathematics 06. Plysics, Chemistry, Botany/Zoology
07. Sanskuu Eerahwse as one of the main subjects.

cancefled.
The candidxtes shouid ik up the appropriate codes for the post/ sublectl centre of examination’

ot

Sewence 0 wiich one Mk

Ui .. tHons.) in MistorysCeography!

18. B.Com/ 5.Com {Kons.)

59, Others

3) Post.Graduale duegiee

10. English 11, Hinth o Prysing

14 Electronics 14. Applied Physics L4, Nudtear Brayans
16. Chemistry 17. Bio Chemistry 18, Econgmics
19 Applied fzconomics 20. Business. Economics 21, Commings
22. Mathematics 23. Appliad Mathematics 2. Botany

25. Zoology 26. Life Sciences | 27. BIO Scienes
28. Genetics 29. Micro Biology 30, Bio Technalogy
«31. Mclecular tioloqy 32. Plant Physiotyy 23, History

34, Geography . .
EXAMINATION CENTRE CODE

Bangaiore 31 Bhopal )¢ R
Dethi 14 Guwahuti Ly L5
Lucknow 37 Mumbai 58 =9
Bhubaneswar 40 Chagdigarh e De wagdun 42
Hyderahad 42 Jabalpur 44 Jdipur 45
Jummu 4G Patna 47

(

SPECIAL INSTRUCTIONS TO THE CANDIDATES :

i)
i)

E)'f

v

Applications have been Invited only for the post of Post Graduate Teacher, Trained Gradu-
ate Toacher and Primary Teacher. Applications for other posts should not be submitled.
Qualificati quired by the i should be strictly in accordance with the pre-
scribed qualifications and candidate should not seek claim of equivatance of their qualifica-
tions with that of qualifications as asked for. Wherein grades have been given, equivalence
marks of gradation should be attached.

The Candidate should not fil in thase qualifications in ths application !orm for which they have
appeated in any of the examination whose result is awaited/ withheld/ not declared,
Candidates applying for the posts of TGTs in Mathemiatics, Science and S.St. must note that
they should have studiod the combination of given subjects in all the years of degresa couise
and in each year they have secured 50% marks in the subject and aggregate. TGT-S.8t
must also ensure that they have studied the two subjects out of given 4. subjects out of-which

“-one must be Hislory or Geography. The applicants for these posts should atiach mark

v)

sheet of each year to detenmine their efigibility in the absenca of which their candidalture will
be Simitarty;. id: of those candidates vho have not studied the required
subjects, will ba canceliéd.

Since examination for all the posts ¢f PGT/ TGT will be helg simuttaneously lor all the subjects
on the same day, a candidate cannot appear lor otier sudjCts in the same category of post.
Therclore, at the most, s candidate can spgiy uily fer e zost in PGY, one in TGT and PAT
Candklales are advised 10 apply only for one ,)osl in gach category. However, a candidale

led

- must apply separately-for.a post in PGT/ TGT/ PRI, as the waso may .

vi)

vii)

viii)

ix)

adi)

i)

xiv)

xv)
xvi}

xvii)

other
i No Cascoiates, Colt i-huia, Dhghial Ditny, Wepon sti. il De aitwied 10 the examinativn Aak.
The Sangatlian may, at its discretion, hold re-examination. The candidate will br required ta

xx) No TA/DA wili be poid for appearing at the writtan tests acd Interview.

xxi) Tha results of tho shurtlisted candidates for interview will be evailable on the website around -
gmd July, 2005. The shortlisted candidatas will be sent, IrleMew Tetters for appaanng atthe .

xxii) and Inlervlew. ‘appolntment

xxiii) : posted anyw asad o the' yacancies
avaiiable in specific -fegion.” For-taachers ‘of Kendrya® Vldyalaya (). Gervices are howaver
trar \e to any S “of KVS in India or abroad. No request for charige of plecs
of posting will be entertained.

xxiv) Seleried candidates will be ammed to various aflowances as admissible under the Central
Gowvi/ KVS Rules. v

xxv} Selected candidates will lnlﬁaﬂy be on probation lor |wo yoars which is emndable by two
more yearsmyeanoyearbasis..llmeessary B

xxvi) :)’: ) i Ipay to exoeptionally qualified |

wcvii) For aft practical purposes, ?lo!mx\ohheadver-
tisement in  Hindi i N H

uvm)‘me jmsdncuon’ iction for-all

The biind candidates applying for a post nwus! ciearly write! mark the cciutan of Blind and PH to
determing their case and ehgibdny atc. Such canadidates will not be atiowud to use’the services
of their guide/scrib J
candxhles in writing mexr answer on their behall, in case tho visibility level is such’ that they
cannot wrile on their own. Howevar, such cancidalas can also keep.with them their own guide
who should not be moro than 10th Standard for PRT, 12th Standard for TGT and a Graduate

in tho case of PGT, whose services may be utilised. However, such candidate should also . I
bnng witlr them their gusde with above mentioned qualificaticn whose services may be utilized

in cas2 the centre is notin a position lo pravide the guidef scriba. In case scribe for them could
~; be rr.‘x.n available, he examination will be cencucted undar the overall supe sision of the
E 12t by Bme of ot 10: 7 Tor Panee Fano e omteaad? witl be giver, 2nd ghinllady

1 hour cx\m f
The OBC candidate must produce a cenilicale n the o
cmiployinent in centry Govt. offices and thay shuuid ru
Appliczilon should bo submitted, by ordinary post only te: -
KENDRIYA VIDVALAYA SANGATHAN
P.0.BOX 4624, NEW DELHi-110 016

Candidates serving in any recognized institution/ organizations autonomous body of Central
Govi/State Govt. must apply under intimation to histher Employer. They will ‘also be required
1o piovide a "No Objestion Cedtiticate’, it called for Interview.

Apalicants should note that in case a communicaiion is received by the ‘Sangathan’ from his/
ner present employer, withhokding the carididate liom appearing at the written test/ interview,
his/ hot apphcauony candidature will be rejectod.
les admitted to the exanination wili be sent Photo Admi Carc permitting them to
examinalion, No candidate will bo permitied to appear at the examination without
the Admit Card.
On receiving the admit cards, candidates should verity that the scanned photograph, sngnu
tures (taken from the application form) printed on the admit card are identical and there is no
variation of any kind in the photographs and signatures. |l any variation is found, please

for paser - Il wili e piven 1G Luch canc:icates.
crived Mulorma, as is issued for
tuso Cleaniy iayer.

.inlorm Regional Office of KVS located in the city of the cenlre allocatad for examination’ one |

day bofore the scheduied date of axam so that remedial action is taken.

A wndndam who does not moecve Admit-card for the examination may get in touch with the

y Office of the KVS al lha cny of examination (list of KVS
of KVS}) al h proof of thelr having apptied for

atthe

Nl

Regi ‘Omcssxs

tho post ona day before the schadulod aato of exam, S’etween 10 AM t0 3 PM alongwith 2 | ¢
isional admit card. In respect of. thosa can-
didates whose applmnom wem ‘not recerved by. Sangalhan due to postal delay or othar- )

passport size pt
wise, no action wm be taken and no frash request will-be entertained.

through its website" ¢!
timo 1o time.
Canvassing in any 'ofm will disquahfy a candidats. - ;
There will not be any ‘marking for luation purposes. The quostion papers will be
provided bilingually i.e. in Hindi and English.
A candidate appeanng for moexammabon must bring with iim/her a Pen, Pencil, Aubber and
y jor

'whic?\"-Kvs will display on its website {fom

purp

appewr lor such re-examination at his/har own cost.

ibe will Le providay at the cantre who will assist such B

of KVS-PGT, TGT, PRT-2005 Examination will be .
han.nic.in. Applicants must temain in touch with KVS ™




VAKALATNAMA

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

0. A. No. 12006
....Applicant(s
Cheet Gapgaeawm Meare. Pplicni(s)
’ -Vs- | |
UJ.0.1 ben . ...Respondent(s)

Know all men by these presents that the ahove ramed Applicant do herehy appoint,

nominate and constitute Sri Manik Chanda, Sri
v -C M« NA/‘W\— ) Sri and

,» Advocate(s) and such of below mentioned Advocate(s)

- as shall accept this VAKALATNAMA to be my/our true and lawfui Advocate(s) to

appear and act for me/us in the above noted case and for that purpese to do all acts
whatsoever in that connection including depositing or drawing money, filing in or
takmg out papers, deeds of composition etc. for me/us and on my/our behalf and
I/We agree to ratifv and confirm all such acts to be mine/our for all intends and
purposes. In casc of non-payment of the stipulated fee in full, na Advocate(s) shall

be bound v uppear and/or act on my/ou;behaif.

(-"
: n
In witness whereof, I/'We hereunto set my/our hand on this the 16 day of

MQ’_ Z .2006.

Received from the Executant, Mr. // And accepted
satisfied and accepted. Senior Adyacate will lead me/us in the case.

"l

| S

Advocate Advocate Advecate

s T A L e - -

QiR Masrs,



From:

Subrata Nath -

- NOTICE

Sub:- O.A. No, /2006 (Shri Gangaram Mefma-V&- U.0.1& Ors.)

Advocate,
To,
Shri M.K. Mazun
~Adv oLate.
Counsel for KVS.
Gir, '

Find please enclosed t herewith a copy of the above-mentioned Criginal

A;‘?ph&dhofl which is Demo

necessary action.

filed today. This is for your informalion and

Please acknowledge receipt of the same,

Received

(M.K. Mazumdar)
Advocate, KVS.

Yours smcerelv
ubrata Nat.éf

Advocale.

Foral MMKM%M
e »o«wj;“ﬁf(f”o/

WAW v
9/ }ﬁ@} Oﬂ YZD 1‘;04)'4.‘/

fw%m

i
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ADMINISTRRETR)E TRIBUNAL |

GUWAHATI BENCH AN
O.A.No. 117/2006 LI L\%
Shri Gangaram Meena

T e ﬁpp}icant
- Vérsus - : o
-I{endxiyé Vidayaléya San;gaﬂ)an & Ors.
| U Respondents
IN THE MATTER OF ;
~Pre]im§11ary s;ubnﬁssion of facts pnor to
fling of Written Statement by the
Résfbndents. | | |
- AND -
[N THE MATTER OF ;
The order dated 22-06.2006 under
Memo No. F.11-1/2005-06-KVS/ Estt-Il
issued by the Joint” Commissioner
{Administrationy.
- AND - |
1IN THE MATTER OF :
The Assistant Commissioner .
K.V.Sangathan, Guwahéti‘ Region
‘Guwahati. |
~ | e, Petitioner.
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‘That the applicant by filing application has raised the

question for their absorbing in the post he holding on
regular basis and or to allow him to continue il applicant

is absorbed.

“That the facts remamn .that after régu}ai? selection he was

oﬁeréd contractual appointmment on provisional basis

which is subject to outcome of report of enquiry committee

set up by the competent authority.

That the contractual provisional appointment was for a

period of one year and the enquiry committee was

_supposed to submit their report within one year for finality

of the matter of selection and éppointmént.

That the petitioner stafes that on r;ompletion of one year
pending receip:t of repc;rt, an extension was made in the
month of January 2006. The copies @f the order have beén_

annexéd in Annexure-5 Series of the O.A.

. That the petitioner states that the contractual

appointments are made when regular teachers are not
available. The said contractual appointments were made

during February/March 2005 in which the applicant along

~with' others were offered for the post of Post Graduate

Teacher in their respective subjects by the concerned

regional offices where they have joinéd and receiving

- salaries.
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This provisional appointment of post of Post Graduate

Teacher is subject to the outcome of a report/ oonclusfonf

recommendations/ findings of the enquiry committee set .

up with the approval of éompébent authority to conduct
detailed enquiry into the procedure adopted by Kendriya
Vidyalaya Sangathan for selection of p’andidateé for
teachers by employing privai;e agencyv and give, izmer-a}ié
report/ conclusion/ recommendation/ findings to ascgrtain

as to whether any candidate has received any undue

vadvantage by virtue of procedure adopted by Kendriva

Vidyalaya Sangathan for the selection and recruitment of |

teachers for the year 2004—(}5.

'~ This i::rovisional appointménté are for a pericd of

one year or conclusion of enquiry giving its - report

whichever is earlier: It is clarified that this provisional

appoiﬁmnent are purely temporary.and will not confer any
right for regularisation, seniority etc, exéept in accordance
with the terms and conditions herein.

In case v}'oefort_a completion of the said enquiry, the’

“period of one year expires this provisional appointment

may be renewed by the offerec and the discretion to
continue purely vests with the offeree. g .
In case, i:_he enquiry committee upholds his/ her

selection, the present provisional appomtments will be



0
h,

deemed as appointment letters on reglﬂér basis w.e.f. the
date of joining of the ap;ﬁéintees,
| In case the ehquiry committee gives a reportf

conclusionf reéommendationsf findings =~ that = his/her

_selection has not been carried out in accordance with the ;
. selection pmcedm'e, then the praz.ent offers will be
mthdmwn However, he will be given relaxabnn of one

year’s age and will be deemed eligible to parmmpate i1 the

next selection process thereafter.

In case the enquiry vcmnnﬁttee -upholds his/her

.'sel‘ect:ion, he/she lwﬂl be on probation w.e.f. the date of

joi.rﬁng for a period of two’ yea'fs which may be extended.
Upon successful complehon of probation he[ she will be
conﬁrmed n hlsf her turn as per ' Kendriya Vidyalaya
Sangathan rules gn the avaﬁabﬂ;t}f of permanent
vacancies. | o |

Howéver, his/ her appoiﬁtméﬁ& would be kept m
abeyance untii his/her ;:onﬁnement 18 over or Post
Graduate Teacher.

No TA[ DA will be admissible for first j JD}IllIlg the
Sangathan as PGT.

During the p:ovisic:;nal appointment and
ﬂlefeafter, unﬁﬂ hefshe is coriﬁrmed the rservices of the
appointee is terminable by one month's notice on cither

/

side without any reason being assigned, .therefore. The:
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5
appointing ‘guthority, however, reserves the right to
terminate the services of the appointee before expiry of the

stipulated period of notice by making payment of sum

vequivalent t the pay end allowances for the period of

notice or the unexpired portion thereof.

Other terms and conditions of “service govefming‘
the appointment are same as hici down m the Education
Code for Kendriya Vidyalayas as \a,x‘nended from time to
time. Since for Kendriya \ﬁdya]aya Sange‘ithan Employees,
Welfare Scheme has been introduced with effect from
01.04.2002 Jmmng3 the above scheme is compulsory. |

“The appointment is provisional as stipulsted in

‘Para-1 and is subject to the Schedule Casfe{ Tribe

. certificate bemg verified . through the proper and if the

verification reveals that the claim to belong to SC or ST as

the case may be, is faléé, the services will be terminated

forthwith * without assigning any further reasons and

xx&thout prejudice to such further action as may be taken '
under the provisions of the Indian Panel Code for
pro&ucﬁon. of false certificate.”

in case of any 'dispute or claim against the
Kendriya Vidyalaya Sangathan; iﬁrespect'of service or ény
contract arising out of thé ﬂr}wing from i:his* offer of
appointment = the Courts of Delhi alone shall have

jurisdiction.
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If he/ sihe accepts the offer- on t‘;le terms and
cond.it_ions_' stipulated hei she.- %s;;éuld send his/her
| acceptané; ifnnlédiatelsr >to this office or teceipt of this
memcfandﬁm and join the Kendriya Vidyai&yé mentionéd :
overleaf. Necessary préfort;a for the purpose of forms are
enclosed herewith ‘which should .'be submitted o the
conqeméd Principal, after getting the same duly completed
in all resp;eﬂcm, This - acceptance should reach the
| ﬁndersigned in any case by 14.02.2005. If the offer is no.i;’ |
accepted byi the :;aid .dat'Je_ or after ;aooéptance i the
appointee does not repc;rt‘_'.fdr duty at the above named

: Ken&iya \fid;,félaya ‘by 23.02.2005 this offer . of
, appointmeﬁt will autonmﬁéaﬂy stand cance;]led and no
' further correspondence will entertained from him/ hér.
- Supzpression of any information will ne considered
a major offence for whic:h the p@x;iéhmqnf may extend to
aiszxﬁséal from the service. | | |
| ‘He/she Wﬂl _mot 're(iuést for transfeg mthm 03
- years of initial a.ppoinﬁnent, if Tﬂvu'sn offer of provi;:.»idnain
appoinﬁnent- 18 déémed as regular appointment. He/ she 1=
‘}iabl;e. to be transferred anywhere in India. -
~ Hefshe will be ebgible for the New Reshﬁctufed
Defm§d' coAntribqtign .I\Jension'éy'stem, o;;l‘y'a:é ‘circ;ﬂété’d’ by

-KVS {(HORS.} vide circular No. 2-’17(. 20@3—04[ KVS{Budget)



“q

dated OS} 12 03 2004 and F.2- 17}2003- 04}' KVS{Budget}* _

| dated 24.12.2004.

'That the petmone:z states that Whﬂe entertmmng the -

B apphcamon tlns Hon'ble Tnbunal was pleabed to observe
that sznce‘the enqun'y is on hence the first extens_xon was

. only upto -30th ~ April, the éppﬁc&ht s _iap}irehendﬁlg .

terrmnatwn of his/ her service at any pomt of time as per

- Annexure~5 series howevex . pendmg enquuy report the (

respondents have cnmmumcated extension of service upto
30th June?i”)‘i;)ﬁ vide order dated 27.04.2006.

That in view of the facts and circumstances of the

 case )present G.A, NollF 2006 is devo.id_'of_: mérii: and |
| . deserves to be dismissed. It carmot be stated that any

S ﬂiegahty have been commiitted By the resl:mndeﬁ‘té as such’

the grounds set forth in the O.A. claiming relief is not
sustainable, as the appointment of the applicant was \

provisionsal, 'cont:raétu,a}. and tgmpoi'arjr n nsture for a

‘peﬁod, of one year wiich hss been extended *upto
| 30.4.2006 and thereafter extended upto 30.6.2006 and
recently wvide office order dated 22.6.2006 upto  31st

_December 2006 with the terms and conditions.



VERIFICATION

I Shri Uday Narayan Khawarey, Son of Shri Jagat Narayan Khawarey, aged
about 46 years, presently working as Assistant Comm issioner in the Regional Office
~ of Kendriya Vidyalaya Sangathan, Jawaharnagar, Khanapara, being anthorized by the
Respondent do hereby verified that the statement m ade in paragraphs 1. 2,

PR ‘\4 5 are true to my knowledge and those made in

paragraphs — ( — are based on records.

o Ll .
And 1 sign this verification on this the day of _2»_{7___“, 2006 at Guwahati

oy Pt Ry

DEPONENT

Place : /. 7. G

Date



s o | Kendrlya Vidyalaya Sangathan

"~ r , 18 Institutional Area,
o \ : 4 : , Shahid Jit Singh Marg
, , New Delhi - 110016
g Tel fax: 26857036

Emall: kvssag.nic.in

Webslte: www.kvsangathan.nic.in

- “) h .
< ﬁi;aﬁﬁ‘

P,11-1/2005-06-KVS/Estt-Nl Dated 20,-0 §- 2.0 (

The Assistant Commissloner
Kendriya Vidyalaya Sangathan
- All Region Offices.

7{ , o Sub:  Offer of provisional appointment on contract to the post

of BGT/TGT/PRT,

& ' 8ir/Madam,

\ W’M 1 .am (o invite your attention on the subject cited above
h ,}}’ and to inform you that it has been declded by the competent

: M vy oo *authority that the perlod of provisional appointment on contract
' ww" to the post of PGT/TGT/PRT appointed in the y 2005 on

| digect recrultment bagis may be extended up toalecember,
! 2 : 2006 or conclusion of enquiry glving lts report whichever is

WQJJ . earlier.  Other terms and conditions of the offer issued to the

v | candidates will remain the same. You are therefore requested
v \(‘, : 10 take necessary action In the matter accordingly. The text of

/ ‘?/‘\7 - the memorandum to be issued to the candidates i enclosed
/ herewith, '

Yours faithfuly,

( Pragya Richa Srivastava)
Joint Commissioner(Admn.)



